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(8ffi(.€, "MI ('d 3t;q +l s{Fftsa)'iq &ft1 fraiq or.oz.z020 rr 4t
sqi zzt.zs cfr s-dr#c'-r d to ffira fir 1R fir arffir

- t* + {.d 3r{dtr fi sitg .ifrsir Htqqelr ta 1u-+a,'cftEF{, sTo-srur

ati e+pqql fr{fr, 2019 fi ffsd d cil fituqisr ta 1u;ra, ckd6;T, eTo-srwr

wi earqnl fr{q, 2019 sqr{R +,F|-anfr ilrfr qfd d crdtrrd F-rn+ * fuffq
Fi +i qsTrE-e a +-{e ETt ,

elc erff g-ffi qqr, FrFr eryiu har+ 26.0s.2016 fficteer ftarm'

16.05.2016 ('d" atqtrAer ensa, ufiiil $frq Bfirrr q vF 19-7l2a2ol12l2

$itqrfr, Fdi+. 06.06.2020 * agun oifi r

Jq{t+d zfrB+Bi} * g{frft-+-a 5a Ht * *e g$ srdfu * ftRr atqqeqr

l-a (e-a-a, qftd-5-d, fio-sRul uii a+rw; ft{rr{, 2019 t crdtrrf, dpl eHt

!

.t
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(1)

(2)

(1)

(2)

S{F5liln-],;q.
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t*qq fi drir'hrr
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1,1.1 n
To.

nffs Sirivsm Enterodses.
Sub Lessee af M P State Minrng Corporation
Prop Shri Shivam Trived), 5, Varshali CompJex Zone 2
Maharana Pratap Nagar, Bhopet M.p 46201j

sub:' case No.5596rzo'17 prior Environmentar clearance for Raipur -4 ssnd Mine on Tawa
Rrver (Open ca$t manual method) In a of
1.68.880 cum per year at Khasra no .12 

El.
l-t06hangabad {MP} by [Wc Shlvam
Corporaiion. prbp bn.i Shrvam Trrvecjr ng

Nagar Bhopat ttl.p aOZ0r r aP

Thts has reference to your letter recerved rn SEIAA otfice on 08 l l 2017 and subsequent letters
seekhg Prror Envlronmental Clearance for ihe above prolect under the EIA Notrfic;tion 2006.
The proposar has been appraised as per prescribed procedure in the right of provisrons under
the EIA Notification 2006 on ]e basrs oi the mandatory documents enctosed wilh the
apPllcation vtz lhe Forrn - | Appencjrx.'l Mrnrng Plan & EMP the additional ctarificatrons
furnished in response to the obseruations cr the Stlte Experr Appraisal comrnittee (sEAc) andslate [nvironment lmpact Assessmer']t Aurhofity tsElAA) co strtuted by the competent
Aulhorrty

ll There is no hufian settlement wrthrn 500 m from mrning site. There rs no lorest boundarv
within 250m from mrnrng srte. Il Iies at geographrcal co-ordinates at 22t47'28_332"N 77b
47',34 446"E 22"47'31 726'N 7f'4t'26 764"E 22',47'19 547"N 77t47'26 261"E. 22F
47'19 696"N t'7t 47'12 470"E

lll The project has been constdered In accordance wtitr the provEions of the EtA notificetlon
lssued by ihe Mln/stry of Envrronmenr & Fores(s vrde s o 1533 (E) dated 14ih seplemDer
2006

lV €ased on [he;nfomation submitted as at para l) above and others the State Level
Envirgnment lmpact Assessflent Authoflty (SEIM) consrdered the case in its 462id meeting
dtd 27 12 20r7 and decrded to accept the reconr menda trons of 300r" SEAC meerina dtd.
08 12 201i

Hence, Prior Environrnental Clearance is granted for Raipur -4 Sand Mine on Tawa
River (Opelr cast rnan'al rrethod) havrng coordiiates {;:, .ir':,9 i32 i!- i,. .ti :l .iJ6'.f
'Ji: .i,':jt ;:AN 7/ 47 16 764 t:. i|, -;; ; i 5.i ' r,! ; ' :i'z1 ?fi i: 22. t,' jir ajli.t lrt ii.
17'1? liC ll in an area of 10.555 ha for productron capacity of 1,6g,gBO cum per year
at Khasra no l?6 at Village- Raipur. Iehsil - Hoshangabad , Dist. HoshangaDao



(MP) for the lease period to M/s Shivanr Enterprises, Sub Lessee of M-P. State
Mining Corporation, Prop. Shri Shivam Trivedi. 6, Vaishali Complex' Zone 2 ,

Maharana Pratap Nagar, Bhopal M P 462011 sLir)lecl ro the complrarrce of followrng

specrlrc condrirons as recomnlendecj b,), SEIA"A & SEAC and SubseqLiefll S!andard
Condrtrons

A, Specific Conditions

1 The prcduclton capacrty shall be lrnrrteo to lire qLranlrty approved by SEAC

2 No r'r'sireart rrirlng shali be allo\';ea

:i -l 
'rc de L.l'i a{ the |] it sr'rar Itr. J5 r)i | ,,r, i-,11, il . i.':l l'/l n rl; i-'la''

4 Nr: |. Slf e; :t lllrtii:1o sitJi t-rE :ll,i).,',,!'rl N:- r,i l,it ,iii tre al owerJ }v-rtrlrrl il'e irver SaSIn to

lr0nspott sand lo the other bank Ifansportalron w ll be allowed on the bank srde where

ilre ir neral rs beir.ig excavated
5 A petitron iOA 404/2016, MA 758/2016, MA 920/2016 & MA 109912016) has been iiled

be{ore the Hon ble NGT (Principal Bench). New Delhi where MP-SEIAA is one o{ the

respondent Any order by the Hoo ble NG-[ slrall be brndrng to PP

6 The firral .iecrsron of Hon lrle NGT iCZ) Erif'p;:l arld Hon ble NG-l Prrnctpal Eench New

Dethr r| OA llo 4gt2O15 (Arnafkarrt N4rshr: Vs Slatc- r:rf MP & otfrersi shall Lrs obllqatory

cn tl\i Pan of PP

7 The enrtre lease area should be properly fenced and boundary stones marked at the

srte

I PP slrail ensure ptoper tmplementalrolr of plantatron dust sLlppresslon, cc approach

roacl construction and maintenance oF PWD road as part of Envlronmental Management

Plan AdCitrcnal buciQet prcvrsrorr slrrLl bir l.riJi't as piln ol EI\'lP

9 PP rlrrst ensL/re lGt pleRle niar roir oi tire ia, ru\^.,rng acirv tres as corllr.rlriigiJ before SEAC

wllh separate br'ldgei provrsrorr slrorrl.l be kei-t rrrrdr'r llSfl

aj Contribuiron for sporls ..rctivlty & exlracurncular activttres ln school & vr{lages

b) Contftbution for lnfrastructure development - Community centers , Play Ground

Roacis ancJ Dtarnage Syslen Inslallatron of lland Pump

The rnodification to the above activities can be made with the permission of the

district adntinistration and neeri lrased actrvrty for the developmerlt of nearby

villages shall be irnplelnentcd by PP in consultatron with the Dietrict collector and

Gram panchayat.
l0 Dishtct ALrthority should fecorcl the deposrtion of sanci in the lease area at an Interval ol

100 meters annually in the last week o{ September and maintarn the records rn RL

{ReclirteLevellMeastltel.Ilel]tBi]c|iAcl:.:rjlrrgiyil|11!]c,llty|1ray:lIlowleasehoICjerto
excavirle tiie rep en!slled q!l:lntltV oi s;1nc irj Lile s!ri-'seLlL'elrt year

11 Ev;lr,tailJll ()l Sarl(l silotlcl rlCi lir .lrrr\;':ii l!lri)!l'Jh lhii ro'lds i:i]5Srrl9 iirloLrgh the

v llaq es

12 Heavy vetl cles il-1ywa) shotrlci not be allowed on Kschcha' narrow roads

I3, lt causevr'ay {Rapta) rs lequirecl to be constluctecl for mining lt should be remov€d

ccr-npletely before rarny season every yeal'
'14 Tlre Ve, bank flom where access arnps afe ntade slror,ild lle rcstored and access

shclrlc ,e closed evefy y€ar belc!e rarr}i stjason

15 Tilu ie3se area shoLjld be cisar',' t'1rsl tl';r'': go i'rfr(i 'jarmarked al lile sli,:

b'



'16 No drversioi of active channel should be aljowed for mtnrng.
1 7 No mrning sha, be carried out rn 

're 
area occupred by the I iver on the western side18 A a r.lranaqerlent ptan of Rs caprtal)ts f 4 00 Lacks ln case the at budgetto p tlution rs noi uttlized fulty. f underut MF should be addr€sEed in annuat .eturn Und6rcSR Rs 03 40 ldcks/year is proposed {or vaflous activities, A separate bank accounl

shourd be marntaine{r ior a'the expenses made In the EMp and csR activities by pp
fr')r frnanOal acco niatlrllty and tnese celatis shcrrlCj be p[ovrclecl rn AnnUal Fnvrronmentar
Sleterner'tl

19 All the mlrllng acllvllles shali bc caryL)(rl rn alccordance wrth the SLrstarnabie sand
Mrnrng Marlageffenl Gurdeli|tes 2016 rssuecj by the MOEF&CC

20 The 3mount tourards recramarion of the rand rn Mr-A sha be carrred out through the
mrnrnq departn'lenl lhe appropriate anrount es estimated for the activity Oy ir,n,ng
oepa(menl has to tle deposited wth lhe rjoliector io take up the activity efter the mjne is
exh au Sied

21 The lease boundary slrourd be ciearry cienarcated at srle wrth the g{ven co-ordrnates by
ptlla r s

22 PP shair be respor'rsrbre for <liscrepa'cy (rf 6ny) In the subrnissions made by the pp to
STAC & SEIAA

23, Ptantalron shall be carried out on fl]e banks for stabrlizattqn of lhe banks
24 The mining activrty shell be done manualty
25 NOC of gram panchayat shoutd i:e oLrtarrrecj for the watel equirement
26 l ransporl vehrcles wrll be coverecj vnrlh taUrpoi .te lo ntrnrnlze clust/sand padtcle

en-l ts s tons
27 For carryrng oui m.rrng rr'r pioxrnrLry r3 3ry trrrdQE andlor embankmenl appropnate

safety zoile on upstream as well aS ofl dor^,,nstrearr froni the perrphery Of the mining Srte
shall be ensLrred takrng rnlo accouDl lhe stlijctuTal parameters, location aspects flow
ralts etc and no Intnjng shali i_re carfred out rn the safety eone

28 No Mining sirali be callted our dU|rng Mcrsoon s€ason
29 -fhe nrL.rlg sharl be carned orL sifc y as per lrle approved mrning plan and ensure that

the allnual replen+shnlent of sancl In the nrrrrrDg lease area ts suffrcrent to strstain ine
mrnrng operatrons al levels prescrrbed In the mtntng plan

30 Fstab|shecl water conveyance channels shorrld not be relocaied strarghtened, or
modrfled

3'l li the stlearn ls cjry the excavalrori nrlrsl not pioceecJ beyond the lowest undrslurbed
elevaron of tiie srrearr boiton'r whrch rs a Iunctro{r of local hyclraulcs hydrology, ancl
geomorpnotogy

32 Afler T[r rr]g rs co!-.plete tne edge Jf trri t)rt shorlrir be graded to a 2 5 T sroue in the
drrectron 0{ ihe flow

33 t'f'jshall take Socio,ecor]om,c acl vrlres rn tlre regron through the Gram panchayat
34 EC wrli be valtd for nrrne lease peilocj ssbleCl tO a cetlrng O{ 5 years
35 Minrng should be,Jooe as per te s|lbnr|lfed lanci use plan submitted by pp

B, Standa rd Conditions

1 NO heavy vehrcies Shall be alloy/ecl lo enier lile ver bed

l 
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2 The transporatron of the sand from lile ercavat on pits of the leaseo area tc ihe loadrng
point shail b€ through trollles (tractor trollres) and not by heavy vehlctes

3 Only regrstered tractor trollies which are havrng the necessary reglstration and
permtssron for the aforesaid purpose under lhe Motor Vehicle Act and also insulance

coverage for the same shall alane be used for the said purpose.

4 The banks on the crrrve of the rrver fegrme should be stabillzed by proper bunds and

then proper plantatlon Should be carflr-d olrl Collector should monllor so that the sand

rnrnrng should not drsluru ihe cLoluqy o: l\e 'egron

5 Minrng wrll be catne(i otit as per ihe apprDved Mrnlng Plan In case of any vrolairorr of

Minrng PIan the Envttonmental Ctearance g ven by SEIAA will stand cancelled

6 It shall be ensrrred that excavatron of ntrnor mtneral does not dlslurb or change the

underlvrnq soll charactertstlcs of the rlvef Ded /'basrn where mining rs carrjed oul

It shaii be ensured thal n'InrnO CoeS 'lOi rr'l 3n,l way dlsturb lhe tllrllrd ty velOCrty and

flow pattern oi lhe rfver wale{

It Shall lje ensured that lhere Is nC fai,rrla Cepellclarrt arn lhe rlvel becj of afeas close tO

mrnrng {or rts nestrng

I Preose mintng area will be jointly demarcaled at site by officials of Mining/Revefiue

department prior to minrng operations for all proposals under consideration

10 Parkrng of vehrcles shoLlld not be made on puollc places

-1 1 Speoal Measures shall be adopted to prevenl Llre r.leafby settlemerlts tfom tlre lmpacts

o{ mtnlng acltvrftes Marntenance of roads through whlch trangpoflatlon of mlnor

mtnerals ls to be Llndertaken shall tle carrted-out regularly

12 Measures {or prevention and control of soil eroston and managenlent of sill shall be

undertaken

1 3 The proJect Propo'le^t wr'l

\ilaSle alUlllps
€nsure necessary protectron measLlres around the m{n€ plt'

14 Plarrtai,otr pro-Orsmme shal lre c;rrr'ati rrrrl as ler F-MP Seli suslen3rrce ol the

vegetallon snould oe ens[lr e(l No irae ieliirig slrall be cione tn the ie ase d area excepl

orrly wrth the pellTllsslotl fIon.l conlpet€rli aulllorrly

15 The vehicles transportrng mlnerals shali be covered wlth a tarpaulin or otner suitsble

enclosrrres so tnar no iust partictes / iine matlers escape during the course of

transoortatron

16Pro]ectProponerrtsl]al|ensureapprcpflJiearlallgemet)lforShelteranddrlnkingwater
[ol lhc'n]rne workers

and tl-ey shall also tie Inrparted a(lequal

aspectS

18 Dispensary facilities for frrsi-aid shall be provrded at site

19 A co5)y ot the envl{onmental cleafance sliall be sL'rbrnrtted by the Project Proponent to

ihe flgads ot lhe Locai Bodies Parrci'aval and N4Linrclpal Bccjres as apDlrcable In

acidri,on Lo lha: rele',airl oi{rcers cf l're Cl te rrcri-:rrl

20 the l'4lnlstry or arrl cthef c(lrlriltlt iri at tircr rly Nray aller/modrf y lhe cor)drtlons or

sttpulate ant furthef condition tn tlle rnterest of envlronment protecllorr

concealing faciual data or submissrolr oi falseifabricated data and failure to comply wlth

anv of the condltloRs menlloned above rnay lesull in withdrawal of this clearance and
J.rl i
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State Environment Impact Assessment Authority, M.P'
(Government of India/ Ministry of Environment & Forests)

Environmental Planning & Coordination Organization
ParyavaTan Parisar, E-5. Arera Colony

Bhopal-4620 16
visit us http:/1www. m pseiaa. nic,in

Tel ;0755-2466970, 2466859
Fax r0755-2462136

No !l\ l{ i SEIAA i 16
Date.f \,1) , 1(

To.

Shri Sohan Singh Thakur
M/s Thakur Constructions,
Village-Banrora Behda Chhparai, Band,
DrstricCsagar (MP)-45200 I

Sub:- Case No. 3866/15 Prior Envrronmenl Clearance for Sand Quarry (open cast
nranual method) In an afea of l9 746 ha for production capacrty of 1.25 000 cun]/year
al Khasra No 226 at Village-Ho yapipar Tehs i Hoshangabad District-Hoshangabad
(MP) by Shr] Sohar Srngh Thakur [,4/s Thakur Constructions, Vtllaqe-Ban]ora Behda
Chhparai Band. Drstnct-Sagar (MP)-452001

Thrs has reference to your letter received in SEIAA offlce on 30.Og.20.l5 and subsequent
letters seeking Prior Environmental Clearance for the above project under the EIA
Notification, 2006 The proposal has been appraised as per prescribed procedure in the light
of provrsrons under the EIA Notificatof. 2OOO on the basrs of the mandatory documents
errclosed wrlh the appJrcatioo vrz the f:orrn - Appendrx-1 Mining plan & EMp the
addrt onal clarificatrons furnished in rs511o',"" to the observations of the State Expert
Apprarsal Commitiee (SEAC) and State En.rronment lmpact Assessment Authority (SEIAA)
constrtuted by the competent Authoflty

ll. There is no National Park/ Sanctuary and interstate boundary within 10 Km radius. There
is no human settlement wilhin 500 m from mining site There is no forest boundary within
250m from mining site.

1ll Thc prolect has been consrdered rr accordance w th the provisrons of the EIA notificatron
rssued by the Mrnrstry of Envrronmerl & Forests vrde SO r533 (E) dated 14"
SeDtember 2006

lV Based on the rnfornatton submitted as at Para (ll) above and others the State Level
Environment lmpact Assessmeni Auiltority (SEIAA) considered the case in its 383'd
meeting dtd.07 112016 and decided to accept the recommendations of 51"'SEAC- ll
meeting dtd 11 10 2016

Hence, Priot Environmental Clearance ts gfanted for Sand Quarry (open cast manual
method) in an area ol 19.746 ha. for production capacity of 1 .25,000 cum/year ai Khasra No
226 at Village-Honya pipar. Tehsll,Hoshangabad DrstfLct Hoshangabad (MP) for the lease
period to Shri Sohan Srngh Thakur. M/s Thakur Constructions. Viltage-Bamora Behda
Chhparar, Band, Distrlci-Sagar ([,4P)-452001 sub]ect to the compliance of following specific
conditions as recomnrended by SEIAA & SEAC and subsequeni Standard Conditions

A. Specific Conditions

1 PP shall nol start mrnrng acttvitv beiore executior't of lease agreenent

Case n. :i Stii:/20I 5



2 The productron capacity shall be |mited to the quantity as recommended by SEAC-ll.
3 The lease area should be properly demarcated in the presence of the Revenue &

Minang Offrcials and proper boundary stones should be estab|sneo
4 No in-stream mining shalr be afiowed rhe rocat authorities shourd ensure that the

mrning activity is confined onry in the dry portion of the river where sand is exposed
5 The depth of the pit sha I be as pef Appfoved l\,4injng plan ano nor exceed 3n] or

normal water level prevalent rn the lean season whichever is less
6 The frnal decision of Hon bre NGT lcz) Bhopar and Hon'bre NGT principar Bench.

New Delhi in oA No 49/20'r5 (Amarka.t Mishra vs stare of Mp & others), shal be
obligatory on the part of pp.

7 A petition (oA 404/2016, rMA 758/2016, MA 920/2016 & r!'rA 109912016) has been
fjled before the Hon ble NGT {prrncrpal Bench) New Delhi where [,4p_SEtAA rs one of
the respondent Any order by the t-lon b e NGT shalt be brncjrng to pp

A PP should ens!re ihat no access lamps are rtade for transportatlor.t ot sand lfom the
opposrte bank of the r ver

9 PP should ensure to conserve the extstrng trees
10 No transportation shall be pennrlted wrihtn the vtllage
11 Alternate transpodation route should be decided in consultatron with the local Gram

Panchaval
12 The entire lease area Should be properiy fenced and boundarv slones marked at the

srte
13 PP will ensure three row prantation towards the vilrage settlement srde in the entire

length of surtable species three year old to conseTve and retatn the banks
'14 Distnct Authority should record the deposition of sand in the lease area at an Interval

of 100 meters annuarly in the rast week of september and maintain the records in RL
(Reduce Level) lvieasurement Book Accordingry authority nray alrow rease horder to
excavate the replenished quantity of sand In the subsequent year

15. Evacuation of sand shoulct noi tle altowed through the roads passing thfough the
v ta ge5

'16 Heavy vehicles (Hywa) should not be altowed on Kachcha, narrow roads.
17 lf causeway (Rapta) is required to be constructed for mining tt should be removed

compleiely before ratny season everv yeal
18 The rrver bank from where access ramps are made should be restorea ano access

should be closed every year befor e fa ny season
I9. No drversion of acttve channel shoLrkl be ailowed for mining
20 The amounl towards reclamaton ol ihe and In MLA shall be carfled out through lhe

mrntng department: the appropnate amount as estimated for the activity by mining
department has to be deposiied wilh the Collector to lake up the activitv aFler the
mine is exltausted

21 PP shall be responsible for discrepancy (if any) in the submissions made by the pp
tO SEAC & SEIAA

22 Plantation shall be carried out on the banks lor stabilizatron of the banks
23 The mining actrvrty shall be done rnanLraily
24 Transport vehicles will be covered with taurporine to nrnimrze dust/sand particre

emrssrons_

25 For carrying out mrning in proxrnr(y td any bridge and/or embankment, appropriate
safety zone on LrpstreaTn as well as on downstream from the periphery of the mining
site shall be ensured taking into account the structural parameters, location aspects.
fJow rate etc, and no minrng sha be carfied orrt ro the safetv zone

26 The mrnlng shall be carried out strlctlv as per.the approved minrng plan and ensure

Case ao 38661?0i 5



that the annual replenlshment of
the minin.r .]na/.ri^^o _r r^. ^,_ 

sand.In the mining lease area is sufficient to sustain

?7
:"",:::.j"t 

water conveyance char]nets shoutd not be retocated,
I::lllg_*"r:rions ar tevets presc|be In rhe m;ing ptan

stratghtened. ormodfied
28 tf the streanr is dry the

e,evat jon o,,n. .,i"" - oTi'jJl';T Jl [ :1ffi:fi l,ffj,T.::: l31.^"J.1]ffii:H:geomorphotogy
,t 

llil| rui;:; T0,"" 
rhe edse of rhe p,i shourd be sraded to a z.s lsrope in the

30. Pp sha take Socro ecor
31 Nlining shoulci be oon" 

"to't 

c aclrvrtie rn the region through the'Gram Panchayat'
s per the sub itted tand use plan submitted bv pp

B. Standard Conditions

1

2

14 programme sha 
^be 

carned out as per EMp. Sel, sustenance of theshould be ensur(
y with the ou,,.n,"",o1 ,,f;l.,::f,;:iif,:j,ilff done in the re"""o 

".""1

16 Project proponent shall ensure appropriate arrangenrent for shelter and drinking

No heavy vehrcJes shall be altowecl to enter the river bed

l1e-,lr:1s-p?ratron of th o.]i,:l l " excavation pirs of the reaseo area to theioaorng pornt shalt ire th trolt es (tractor trorles) JnJ riot iineavy venictes
srered tracior trolltes which are havlng the necessary regtstration andn for the aforesaid
coverase ro,. tn" .", J!ffi 

" 
ili"J,g? H:l;: Jfl"nr# uno J"J

n Ine curve of the rplantarion.nouroll" "U::Hi"?,;:",Lrll."lff,-:,ff1il:
sr'loutcl not disturb the lhe region

It shall be nsLtred that excavatron of mtnor jntneral does not drsruro or change theundertying oil characterisrics of the river oeo loaiin, ;;;;;i"j;g rs canied out.

llol,luo:ff;1.,11""''-1|:jl'jiJt does not in anv wav disturb the turbidit,,, verocitv and

Parking of vehicles should not be made on public places
Special lvleasures shall be adopted to nearby setflements from thermpacts of mining activitjes tvlarntenance ;iltd;" rranspodatron ofmrnor mrnerals is lo be underlaken shali b tr.ril,f"riy-

Measr eS for preventiof end coru oen Ken 
.rlrot ot soit eiosrof and rnanagerient of silt Shall be

Lf "..O.l:l-".1 Oroprnent wi| ensufe necessary protection measures around the minep[. waste dumps

9

10

1',I

12

13



:

water ior the mlne workers

17 Persons workrng in dusty areas shall be provided with protective respiratory devices

and they shall also be lmpart;d acjequate trarning and informdtion on safety and

heallh asPects

18 Disp€n€ary facilities forfirsFaid shall be provided at site'

.19 A copy of the ehvironm€htal clearance shall be submitted.bJ lhe Project Proponent

to lhe Heads of the Local eodiei Panchayai and Municipal Bodies as apPlicable' in

addttion to the relevant ofticers of the Government

20 The Ministry or any other compe nt authorrty may altel/modrfy the condrtions or
-- 

.iiprrri" ani furthe; condition In th Interesl of environment protedlon'

21 Conceelln bnrission of mPlY

with any rnentioned i this

ctearance under lhe P Act'

1986

22 Any appeal against thrs.Prior envlronmental clearance shall lie with the Green

Tribunal. ir necessary, *'tn'nl p-u''oJ or 30 days as prescribed under Section 15 of

sn6y lqoYS-13 / sErAAri6 Dated4J 'l/ ' ld
Copy to:-

1 Principal Secretary uepartmenl of Environnrent Government of Madhya Pradesh

MantralaYa, BhoPal

2 Secretery, SEAC, Researoh and Development WinS, y9^dlYa Pradesh Pollution Control
- 

eo"tO, Plryavaran Parisar, E-5, Arera Colony Bhopal4620 16

3. Member Seoretary, Madhya Pradesh Pollution Control Board Paryavaran Parisar' E-5'

Arera ColonY' Bhopal-462016

4, Collector. Distnct Hoshangabad, M P

5 Divisional Forest Officer, Dlstrict Hoshangabad M P

6 lA Division. Monitorrng Cell M0EF& CC Gol lndira Paryavaran Bhawan' Jor Bagh

Road. New Delhr- 110 003

7. Director (S). Regional office of the MOEF Western -Region' 
Kendriya Paryavaran

;;;;^, Linr. noJo No. 3 Ravi shankar Nagar' Bhopal-462016

I Director, Geology & Minrng Madhya Pradesh.29-A' Khant Bhawan Arera Hitls' Bhopal

- 462002

9 Dtstrict Mining Officer. District Hoshangabad' M P

. 10 Managing Director. MP Stete Mining Corporation Ltd. Paryawas Bhawan Arera Hills

the National Green Tribunal Acl 2010

Bhopal * 462002.

1 1 . DEO, MPSEIAA - For upload on website

12 Guard file

Case rD 3E66r2Oi5



State Environment Impact Assessment Authority, M.p.
(Government of India, Ministry of Environment & Forests)

Environmental Planning & Coordination Organization
Paryavaran parisar, E-5. Arera Colony

vi s ir u s hrtp : //w--tL",ijl;l"ti,?. 1l
Te| : 0755-2466970, 2466859

Fax:0755-2462136

Io.lFr/o /sErAA/16

"","d-g,ll.l(
to,

Shri Santosh Raj Dwivedi,
Sub Lessee M P State [4ining Corporation Ltd
235-4. Kheldar. G T Road Farehpur (Up),212601

sub:- case No. 3599/15 Prior Environmert c earance for sand euarry (open casl manual
nrethod) in an area of zo 243 ha for production capacity of 2,00.000 cum/year al
Khsara No 1163 ar vi age-Nimsad iya, Teh ir-Hoshangabad, District-Hosnangaoao
(MP) by shrr santosh Raj Dwivedi sub Less e. M.p state Mining corporatioi Ltd.
235-4, Kheldar G f Road, Farehpur (Up) 212601

This has reference io your letter recervecr in sErAA office on 14082o1s and subsequent
letters seekrng Prior Envjronmental Clearance for the above protect under the EtA

6 on the basrs of the mandatory documents
enclosed wrth the application viz , the Form - I. Appendix- 1 Mining plan & EMp the
additional clarifications furnished in response to the observations 6f the state Expert
Appraisal committee (SEAC) and state Environment lmpact Assessment Authority (sElAA)
constitUted by the competent Authorlty

ll There is no National Park/ Sanctuary ancj rnterstate tloLrndary within 10 Km radius There
is no humarr setttement wrthin 500 m ffonr n'rining site There rs no forest boundary within
250m trom nr Ining srle

lll The proiect has been considered in accordance with the provisions of the EIA nottfication
issued by the Ministry of Envjronment & Forests vide S.O. 1533 (E), dated 14'h
September 2006

lV Based on the information submrtted as at para (ll) above and others the state Level
Envrronixent lrnpaci Assessment Authorty (SEIAA) consrdered the case in its 3g3,d
meeting dtd 07 1 1 2016 and decideo to accept fl-re recorn mendations of 52"'r sEAC-
nreeting dtd 12 1A 2A16

Hence, Prior Environmental clearance is granted for sand euarry (open cast manLral
method) in an area ol 2Q 243 na bt production capacity of 2 00,000 cum/year at Khsara No
1 163 at Village-Nim sad iya, Tehsrt-Hoshanga bad, Districf Hoshangabad 1Mc1 ror the lease
period to Shri Santosh Ral Dwivedi SLlb Lessee l\,4 p State Minrng Corporation Ltd.235_
A, Kheldar, G T Road FatehpLrr (LJp) 212601 s!bjec1 to the compriance of folrowing
speciirc conditions as recommenciecl by sElM & sEAC and subsequent standard
Condttions

A. Specific Conditions

1 PP shall noi start mining activtty before execution of lease agreemenl

(



2. The production capacity shall be lrmlted to the quantlty as recommended by SEAC-Il

3 The lease area should be properly clemarcatecl in the presence of the Revenue &

Minrrrg Ofttcials and proper boundary stones should be establrshed

4Noin-Slreamminingsha|lbea|lowedThe|ocaLauthoritiesshoL|ldensurethatthe
mining activity is confined only jn the dry portion of the rlver where sand is exposed'

5. The depth of the pit shall be as per Approved Mining Plan and not exceed 3m or

normal water level prevalent in the lean season whichever is less

6 The final deciston of Hon'ble NGT (CZ) Bhopal and Hon'ble NGT Principal Bench,

NeWDelhiinoANo,4gl2015(AmarkantMIShraVSStateofMP&others)'shal|be
obl{gatory on the Part of PP

TAoetltlon(oA4O4/2O10MA,7iltJi20]0-MA920i2016&MA1099/2016)hasbeen
fi|edbeforetheHon.b|eNGT(PrincipalBench)NewDe|hiwhereMP-SE|AAisoneof
the respondent Any order by the Hon ble NGT shall be binding to PP

SPPShouldensurethatnoaccessrampsaremadetortransportationofsandfromthe
oooosite bank of the rlver'

I PP should ensure to conserve the exrstrng trees

1O No lransporlatlo-1 st'all be pe'r|lted /r'rinl' rhe v llage

11AIternatetransponal]o|']roL|teSno!l1.ll]edec|cledlnConsuItationW|ththeIocalGram
Panclrayat

12 The entire lease area should be properly fenced and boundary stones marked at the

srte
.13. PP will ensure three row plantation towards the village settlement side in the entire

length of suitable species three year old to Gonserve and retain the banks

14 District Authoritv shoulcj record the clepositron of sand ir't the lease area at an Interval

oflO0metersannua||yInthelastweekofSepteD]berandma|ntalntherecordsinRL
(Reduce Level) Measuremerli Book /\cccr'lingly authority may allow lease holder to

excavate the replenished quantity of sand in the subsequent year

15 Evacuation of sand should not be allowed through the road6 passing through the

villages

16 Heavy vehrcles (Hywa) should not be allowecl on Kachcha narrow roads

'17 lf causeway (Rapta) ls reqLl recl to tle constructed for mining lt should be removed

completely before rainy season every 
"iiar'18 Thc ftver bank irorn wl-lele access a ps af-a mace shoulcJ be restored and access

should be closed every year betore ralny season

19 No d{versron of actrve channel shoLrd be allowed f or mining

20 The amount towards reclamatron of the land in MLA shall be carried out through the

mining depadnlent: the approprlale amount as estimated for the activity by minrng

department has to be deposited wrth the Collector to lake up the activity after the

nrine is exhausted

21 PP shall be lesponslole for discrepancy (lf ar'/) ln the submlsslons nrade by the PP

to SEAC & SEIAA
22 Plantation shatl be carrled out on the banks for stabilization of the banks

23. The mining activity shall be done manually

24 Transporl vehicles will be covered wiih taurpoline to minimize dususand partrcle

emlsslons
25 For carrying oLrt mrnlng in proxirnity lo any bridge and/or enlbankmeni approprrate

Safely Zone on L]pstteanl aS we1] aS cl] dc\t/nslresm from the perrphery of the m|nlng

slie shall be ensured taklrlg lrrto a(l''l(l!lilt the struclural parametersiocation aspecfs'

flow rate. etc . and no rnining shall be carried oul in the safety zone

26 The mining shall be carriecl out strictly as per the approved mining plan and ensure



that the annuar reprenrshmenr of sanci rn the mining rease area rs sutfrcrent to sustainrne mrnrng operations at levels prescribed In the m;ing plan.27 Estabrished weter conveyance channers shourd not be rerocated. straightened, ormodified
28 rf the streanr is dry, the excavation must not proceed oeyond the rowest undisturbedetevairon of the stream bottom which is a functron o, local hydraulics. hydrology, andgeomorphology
29 After mining rs conrprete the ecige .,f the p{t shourd be gracred to a 2 5 1 srope in thedrrectron of the flow
30 PP shat take socio-e onomrc activities in the region through the ,Gram panchayat,
31. Min jng should be don as per the submttied lanJ use ptan submitted bv pp

B. Standard Conditions

No heavy vehrcles shall be allowed to enter the rrver bed
The transporation of the sand from the excavation pit6 of rhe teased area to theloading point shall be through trollies (tractor tro ies) anJ not oy nu"uy vehicles.
only registered tractor trolies which afe having the nececsary regrstratron andpermission for the aforesaid purpose under the Motor vehicle Act and arsoinsurance coverage for the same sha alone be usecr for the sard DurDose
The banks on ihe curve of the flve regrme should be stabilizeo Dy proper bunds andtnen proper prantat on shorlld be arred olrt corector shourd n.ronrtor so that thesand mtntng should not disturb the ecotogy of the regjon
Minrng will be carried out as per the approved N4tning plan_ ln case of any vjolationof l\/ining Plan the Environmentar crearance given oisetM wr, stand cancefled.
It shalr be ensured that excavation of minor minerar does not drsturb or change theunderlying 50ir characteristics of tl'le r ver bed /rlasrn where mrnrng rs caraed out
It shall be ensLrred tr'rat nrinrng does not rn any way disturb the turbidity velocriy and
flow pattern of the I iver watef

1

2

B lt shall be ensured ihat ihere rs no fauna clependant on the river bed or areas crose
to mining for its nesting.

I Precise mining area will be joinfly demarcated at siie by officrals of Mining/Revenue
department prior lo mining operations for a proposals under consideration

'10 Parking of vehicles sholrld not be made on public places

11 specral Measures sharr be adopted ro prevent the nearby setflements from the
impacts ol mrnrng actrvrt es N4aintenance of roads through whrch transportation of
n'rnor mtnerals is to be underiaken, shall be carried_out regularly

.12 Nieasures for preventron and control of soil erosion and management of silt shall be
u nderta ke n

13 The proJect proponent will ensure necessary protection measures around the mine
prl waste d un.t ps.

'14 Plantation programme shall be carrrel out as per Eli/p Self sustenance of the
vegeiation should be ensured No treejelling shall be done in the leased area.
except only with the permission ffon.t competent authority

15 The vehicles transporting minerals shall be covered with a tarpaulin or other suitable
enclosures so thal no dust parlicles / fine n]atters escape durina the course of
transpodation

16 ProJect Proponent shall ensure appropriate arrangement for shelter ancl drinking
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To,

State Environment Impact Assessment Authority, M.p.
(covernment of India, Ministry of Environment & Forests)

Environmental planning & Coordination Organization
P4ryavdran pansar, E_S Arera Colony

Bhopal-4620 16
vrstt us http://www mpseiaa. n ic. in

Tet :0755-246697O, 2466859
Fax . 07 55-2462J.36

no 9S)-, / suAA r16
^ t,./*

"o'"d'll,16

Shri Vishwas parmant partner,
M/s Shri Associ
Sub Lessee, M. Corporation Ltd.
Nehru Ward. Pj abad (Mp)-a66OOj
Subi- Case No. 3491/1S prior Environme

manLral method ) in an area of .10.496

at Khasra No.-8712. Vilt _Aanchalkheda
Vtshwas parmant partne. l\r/s Shri A
l\4ining Corporation LtcJ Nehru Ward p

SETAA office on 14 07.ZO|S and subsequentnce for the above project under the'ElA

rr rhere is o Nationar park/ sa.ctuary withrn 10 Km rad;us There rs no human setflementwithin 50 rn from mining site There is no ro.""iuounolir-uiitirin zso m trom mining sitelll rhe project has been conside{ed in accordarce with the provrsrons ot the ErA notificationsued by the Ministry of Environment & Forests vide S.O. 1S33 (E), Ori"J-i+;;eptember 2006.

rv Based on the inforrnation subrnr*ed, as at ara (lr) above and others the state LevelEnvironment tmpact Assessment.Auihorlty Sf tnl; consiOlreo lhe case rn its 3g5,"meeting dtd 16.1120j6 and decrded to aicept tne iecom.enoattons of S4," SEAC_ llmeetrng dtd 14 t 0 201 6

nted for Sand euarry (Open cast manual
of 92,600 cum/year at
ad (Mp) for the teas
mmerce Sub Lessee,

Hoshangabad (Mp)_46600'1 subject to the

"s 

recommended iry SEIAA g SEAC anct

A. Specific Conditions

1 PP shall not sia.1 mtning acttvjty before execution of lease agreement2 The productron capacity shall be itnltecj to the qLranttty as recommenc,ed by SEAC_ll3 The lease area should be properly dernarcaled in the presence of the Revenue,

Case ne 349?.'2015



-1.

Works Department & Mrnrng Officrals and proper boundary slones should be
estabiished in such a way that a distance ot 200m from lhe existing road bridge on
the southern side should be left as "no mining zone"-

4 No in-stream mining shall be atlowed The Mrning Officer. Hoshangabad should
ensure that the mlning actrvity ts conined only rn the dry porlron of the river where
sand is exposed

5 The depth of the pit shall be as per Approved N,4rning plan and not exceed 3m or
normal water level prevalenl in the lean season whrchever is less

6 The final decision of Hon'bte NGT (CZ) Bhopat and Hon,ble NGT princiDat Bench.
New Delhi in OA No. 49/2015 (Amarkant Mishra Vs State of Mp & others). shafi be
obligatory on the part ot PP

7 A petition (OA 404/2016, MA 758i2016. [/A 920/2016 & MA 1099/2016) has been
frled before the Hon ttle NGT (Princrpat Bench) New Delhi where l/P-SEIAA is one of
the respondent Any order by the Hon ble NGT shall be btndrng to pp

8 PP should ensure that no access ralrtps are macle for transportatron of sand from the
oppos(e bank of the rrver

I PP should ensure to conserve the existing trees
'10 No transportation shall be permitted withtn the village.
11 Alternate transportation route shourd be decided in consultation with the local Gram

Panchayat
12 The entire lease area should be proj:rerly fenced and boundarv stones marked at the

S ile,
13 PP wrll ensure three row prar'rtatron towards the virage setflement side in the entire

length of suitable species three year old to conserve and retaan the banks
14 District Aurhority should record the deposition of sand in the rease area at an interval

of 100 meters annually in the last week of September and maintain the records in RL
(Redu6e Level) lvleasuremeni Book Accordingly authority may allow lease holder to
excavate the replenished quanltty of sand In the subsequent vear

15 Evacualron of sand should not be ai owed thiough the roads passrng through the
vrllages

16 Heavy vehtcles (Hywa) should nol be a|owed on Kachcha. narfaw roaos
'17 lf causeway (Rapta) rs reqLrrred to be constrLrcled for minrng li should be removed

completely before rarny season every year
18 The rrver bank from where access ramps are made should be restored and access

should be closed every year before ratny season
19 No drversion of active chennel should be allowed for mining.
20 The amount towards reclanration of ]e land ln l\,4 LA sitall be carried out through the

mrnrng department: the appropriate an]ount as eslimated for the activity by mtning
depariment has to be deposited wilh the Collector to take up the activity after the
mrne rs exhausled

21 PP shall be responsible for discrepancy (if any) rn the submissions mede by the pp
to SEAC & SEIAA

22 Plantation shall be carried oLrt on the banks for stabilization of the banks
23 The minino activity shall be cione manualty
24 Transport vehrcles wrll be cove.ed !^,lilr laurpolrne to minrmrze dust/sand parttcle

e m rss rons

25 For carrying out minrng in proxrr.n ty lo any bridge and/or enrbankment approprrate
satety zone on upstfeant as well as on downstreafl from the periphery of the mrning
srte shall be ensured taking into account the structural parameters, location aspects.
flow rate. etc . and no mtntng shall be car|ed out In the safety zone

casp ro l/92r:0r 5



26 The minrng shall be carned oul strrc / as per the appfoved mrnrng plan ancl ensure
that the annual r.eplen sltmefi oi sano t. the m nlng lease area ts suffroent to sustatn
the rnintng operaltons at levels prescf ced rn the mtntng plan

27 Established waier conveyance channels should not be relocated, stratghtened. or
modified

28 lf ihe stream is dry, the excavation must not proceed beyond the rowest undisturbed
elevation of the stream bottom which is a function of rocar hydraurics hydrorogy. and
geomorphology

29 After mining is compre'te. the edge of lhe prt shourcr be graded ro e 2 s j srope in the
drreclton of the ilcw

30 PP shail take Socio-econonlc acirvrtles n the regton through the ,Gram panchavat
31 Mrning shoutd be done as per the subrnrtted land use plan submitted by pp

B. Standard Conditions

1 No heavy vehicles shall be alloyr'ed to enter the river bed

2 The transporatron of the sand rror'r'r tlre excavatron pits of the reased area to lhe
loading point shall be through lro /es (tracrot tfollres) ancJ not by l.teavy vehrcles

3 only reg stered tractor troflres whrch are havrng rhe necessary regrstratron andpermrssion for the aforesald purpose under the Motor vehicre Act and arso
insurance coverage for the same shall alone be used for the seid ouroose

4 The banks on the curve of the river regime should be stabilized by proper bunds and
then proper prantatron shourd be carried out colecror, shourd monrior so that the
sand mrnrng should not disturb ihe ecotogy of the region

5 Mining witl be carried out as per the approved Mining ptan ln case of any violation
of l\4ining Pran the Envrronnrenlar crearance grven by sErAA wrll stand cance ed

6 lt shall be ensured lhat excavatron of mrnor minerar does not disturb or chanqe the
underlying soil characteristics of the rrver bed /basin where mintng rs carrred o-ut

7 lt shall be ensured that minrng does not n any way disturb the turbidity, verocity and
flow patterrr of the river water

8 lt shall be ensured that there is no fauna dependani on the river bed or areas crose
to mrnrng for tts nesliog

I Precise rnrning area wrll be lorrrtly den.rarcated at site by officrals of Mining/Revenue
departmeni prior to mtning operatrons for all prooosals under consideratron

10 Parking ol vehtcles shoutd not be made on pubtrc places

1'1 Special Measufes shall be adopted lo prevent the nearby setflements frofl the
rmpacts of inining activities r\rarnrena0ce of roads through which transporlation ol
mrnor minerals rs to be undedaken shall lle caf0ed_oLlt regularly

12 Measures for prevention and contror of sorr erosron and manaqement of sirt shair be
LrDdertaken

13 The projecl proponent will enslrre necessary pfotection measures arouncj the mine
prt waste durn ps

14 Plantation progfan.rme shall be carfled out as per EMp Self sustenance of the
vegetatton Should be ensLrred No tre€-fe ing shall be done in the teased area.
except only wrth the permtsston irol1r ccrnpetent au .lority

15 The vehrcles transporting minerals shall be covered with a tarpaulin or other suitable
enclosures so that no dust partrcles / ftne matters escape duflng the course of
transpofiatlon

16 Project Proponenl shall ensure appropriate arrangement for shetter and drinkjng

C;'se .o 349212015
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water for the mine workers

PeBons working in dusty areas shall be provided with protective respiiatory devices
and they shalt also be imparted adequale lraining and information on sifety and
health aspects

Drspensary facrlities for ftrst-ard shall be provicjed at srte

A copy of the environmentar crearance sha| be submitted by the project proponent
to ihe Heads of the Local Bodies, panchayat and Municipal BoUies, as appticable, in
addition to the relevant officers of the Government

The Ministry or any other competent authority may alterhodify the condrtions or
stipulate any further condttror'r in the Interesi of environmenl protectron

concealrng factLral data or submrssron of farse/rabricated data and fairure to compry
wrth any of lhe condltloi)s ntenttoned above n]ay resull In wrthdrawal of thts
c)etsrance and altract actron undef tne provrsons of Environnrent (protection) Act
1 986

Any appeal against this prior envrronnrental clearance shall
Tribunal, if necessary, within a period of 30 days as prescribed
the Naiional Green Tribunal Act 2010

22

Section 16 of

(Anupam

Enot No 
9D j/ 

sErAA/16 Dated d ,t 4'\{ f.lu Metnoer

Copy io -

1 Pdncipal Secretary Department of Env;ronment. Govemment of Madhva pradesh
Mantralaya, Bhopal

2 Secretary. SEAC. Research and Development Wing Madhya pradesh pollution Control
Board, Paryavaran Parisar E-5 Arera Cctonv Bhopal-4620 16

3 Mernber Secretary lvladhya Pradesh Por utrorr Control Board paryavaran parrsar E-5
Arera Colony Blropat-462016

4 Collector. Drstflct Hoslrang3trad. N4 P

5 Divisronal Forest Officer. District Hoshangabad. M P

6 LA Divisron, Monitcring Cell. MoEF& CC Got Indira Paryavaran Bhawan, Jor Bagh
Road. New Delhi- 1 10 003

7 Oirector (S) Regronal office of the [,4OEF Western Regron Kendriya Paryavaran
Bhawan Link Road No 3 Ravi Shankar Nagar. Bhopal-462016
Drrector Geology & Mrning Madhya Pra.tesh 29-A, Khanij Bhawan. Arera Hrlls. Bhopal
- 462042

I Disirict Minrng Officer Distflct Hoshangabad M P

10 Managing Director, MP State Mining Corporation Ltd.,
Bhopal - 462002

11 OEO, MPSEIAA. - For upload on websrte

12 Guard frle

Paryawas Bhawan, Arera Hills,

( Dr.

6i.

8

lie wth the Green

ev Sac hdev )

Offrcer-rn -Charge

ar<F n. ..q:r 2015
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State Environment Impact Assessment Authority, M.p.
(Government of India, Ministry of Environme.rt & Forests)

EnvironmentaI Planning & Coordination Organization
Paryavaran Parisar, E-5. Arera Colony

Bhopal-a620 16
visit us http ://www.mpseiaa.nic.in

Tet : 0755-246697 0. 2466859

ruo \- t/3o
o""t',=.r;

f ax : 07 55-2462136

/ SEIAA /I7

M/s A D Agro Pvi Ltd Slrri Atul Golda
Sub Lessee M P State Mrnrng Corporatron Ltcl
1 8, Sagar Metha Apar lment tVlG Road Indore (M p )-452001

sub:- case No. 3549/2015 Prior Envrronmental clearance for sand euarry (open cast manual
method) in an area of 11 655 ha for production capacity of 1.16,500 cum/year at Khasra
No -365, Village-Mehraghat, Tehsrl-Hoshangabad, District-Hoshangabad (MF).by M/s A.D.
Agro Pvt Ltd shri Atul Gordar sub Lessee M p state Mining corporation Ltd .1g, sagar
l!4etha Apartffent. MG Road Indore (4,4p),452001

Thrs has refererlce to your letter received in SEIAA office on 3A 07.2O1S and strbsequenr
letters seekrng Prior Environmental ctearance for the above project uncier the EIA
Notificatron, 2006 The proposal has been apprarsed as per prescribed procedure In lne
Irght of provisions under the EIA Notifrcation, 2006 on the ba$is of the mandatory
documents enclosed with the appricalron viz. the Form - I, Appendix-1 Mining pran &
EMP the additional clarificalions furnrshecj rn response to the observations of the Stale
Expert Appraisal Comn]rttee (SEAC) and Staie Environment lmpact Assessment Authority
(SFIAA) constituted by the competent ALrthor t,,,

ll. There is no National Park/ Sanctuary and rr-rterstaie boundary wrthrn 1O Knr radrus There ts
no human settlement within 500 nr from mrnrng site There is no forest boundary within 250
nr from mintng stte

llt. The project has been considered in accordance with the provisrons of the EIA notification
issued by the Ministry of Environment & Forests vide S o 1533 (E). dated t4ri september
2006

lV Based cn the tnfornratro,. sUbmitled as a1 para (ll) above and oihefs the State Level
Envtronment lmpaci Assessment ALithority (SEIAA) consldered the case rn lts 409r,,
meetlng dtd 16 02.2017 and decrdecr to accept the recommendations of 5g,'' SEAC- rl
meetlng dtd 11 11.2016

l-lence. Prior Environmental clearance is granted for sand rry (open cast manual method)in an area of '1 1655 ha for producrlon capacity of 1.16 cum/yeaT at Khasra No-365,
village l\4ehraghat. Tehsir-Hosha ng abaci Drstf rcr-flosha no a (Mp) for the lease period to
Mis A D Agro Pvt Ltcl shrr Atur GoLcrar sLrb Lessee tu4 p state Mr'ng corporai,o,, Lto. .tg
Sagar l\rletha Apaftn]er'tt l\,1G Roacj Inciore (\Ip)-?5?001 . sublect to the con]ptiance oi followrng
specific condrtlons as recornnrendecj by sEIAA & SEAC and subsequenr standard conditions

To



18

19

20

A. Specific Conditions

1 This Ec wirr be subject to the Hon ble NGT. principar Bench, New Derhi finar orders rn
No 404/2016 No mtning operation shall commence on the lease area till the final orders are
tssued Mining Offlcer. Bhind shall be responsible to oversee that PP or his representalrve
shall adhere to this condition

2 PP shall not start mining activily before executron of lease agreement
3 The production capacity sha be limiteci to the quantily (1 16500 cum/year)4 No In-strearn mining sr'ral be ariowed rre r\{ nrng of{lcer. Hosnangabad sholrid ensure that

the mining activity ts confined only rrr the cjry portron of the r|ver vr'nere sand rs exposed5 ]-he depth of the pit shall be as per Appfoved Mrrrrng Pran ano not exceed 3n.r or norrrar
water level prevalent In the lean season wh chever is less

6 The final decisron of Hon bre NGT rcz) ghopar anci Hon bre NGT prin.par gench New Derhl
rn oA No 4gl2015 (Amarkant [4isrta vs state of r.4 p & others), shal be obrigal.ry on th€
part of PP

7 PP shourd ensure that no access rai'r.rps are n.rade for transportatron of sand from rne
opposlte bank of lhe rrver

I PP should ensure to conserve the extsitng trees
9 No transporlalion shaI be pernrited within the vtllaae
10 Alternate transportatron route shourd be decided In consurtation with the rocar Gram

Panchayat
1l The entrre rease area shourd be properry fenced and boundary stones marked at the srte12 PP will ensure three row plantatron towarcis the village setflement srde in the en re length of

surtable species three year old to cor]seNe and fetain the banks
13 District Authonty shoulcl recorcj the deposrtron of sand rn the tease area at an interval of 100

meters annuafly in the rast week of sepren"rber and maantain the rccords In RL (Reduce
Level) Measurement Book Accofdrngry authorty may arrow rease horder to excavate the
replenrshed quantjty of sand in the subsequerrt vear

14 Evacuatron of sand shourd not be arowed tnrougn the roads passrng through the vil|ages.15 Heavy vehicles (Hywa) should not Lre altowed on Kachcha. narrow roaos
16 lf causeway (Rapta) rs reqr'lrred to ile constr Ucted for rnrning li shoLrld be removed

completely before ratny seasor't every yea(
17 The aver bank frorn where access ramps are made shourd be restored and access shor.rrr-r

be closed every year before ratnv season

OA
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No diversion of active channel should be allowed fof minino
The amount towards reclamahon of the rancr rn MLA shaflie carreo out through the mining
deparln.rent, the appropriate amount as estrnrateci for ihe aciivity by mining department has
to be deposited wrth the coirector to take up the actrvrty aftef fl.re mrne rs exnausted
PP sharr be respor'rsibre for discrepancy (rf anyj in the submrssrorls made oy the pp to SEAC
& SEIAA.
Plantation shall be carried out on the banks for stabtlization of tne banks.
The mrnrng actrvity shall be done manuarry
Transport vehrcres wi| be covered with taurporine to mrnimize dususand partrcre emissions
For earrying out rniniog In proxlnrty to any bridge and/or emDanKment appropriate safety
zone on upstream as welr as on dowr]sifeanl from the periphery of the Inrnrng site shaI be
ensured takrng into account the strriirrriar paranreters. ocation aspects. flow rate. etc. and
no mrnrng shall tle carfled out n the satfely zone
Tlre nrining sharr be carried out strctiy as per rhe approved nrining pran and ensure that the
annuar reprenishrnent of sand in the rnining rease area is suffrcient to sustain the mininq

25
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operatrons at levels prescribed in the mtntng plan

26 Established waler conveyance channels should not be relocated, straightened. or modi'ec,?7 rI rhe stream is dry. the excavation must not proceed beyond the rowest undisturb€delevatron of the sirearn bononl whrch ," a tun.t,on ot local hydrautics. hydrology, andgeoororphojogy
28 After nrining rs comprete. the edge of the pir sholrrd be graded to a 2 51 srope in rnedrrectron of the flow
29 PP shall take Socio_economic aclivities in the region through the,Gram panchayat,.30 l/,lining should be done as perthe submrtted land use plan suontltted bv pp

Standard Conditions
'1 No heavy velticles shall be a owecl to enter- the r ver becl
2 The transporation of the 

:^r^"1 li:tn the,.ex avatron ptts of lhe teased area to the toadrrrgpoint shalt be rhrough trolties (tractor trotijes ano noi [iieavy venlctes3 Only registered tractor ,r"jl,^"j^y1 .:r: h:yilg the necessary regrstrabon and permissjonfor the aforesaid purpose under ih 
. 
N/otor rrenicte nct-a-io arso Insurance coverage for tnesame shall alone be Lrsed for the said puroose

5 Mining will be carfled out as. per the approved l\,4rning plarr lr.r case of any violation ofMrning pran ihe Environmentar crearancJiiveri oytEiu"n wrI stand canceled.6 rt shat be ensured that €xcavatron of nrinor mlnerar does not disturb or change theunderrying soir characteristics of the river o"o irr"ain' iur-,"ru mrnrng rs carried ourt 
l":[?l :;fi?lf:i*,:,1, inirrs does 

']or 
in any way disrurb the turbidity, verocity and flow

I lt shall be en ed that there rs no faurra depencjanl on the river bed or areas close tomintng for its r ting.

I Precise mining area will be ioin0y demarcated at site by officials of Mining/Revenuedepartment prior to minrng operations for ar proposars under consrderation
10 Parking ofvehicles should nor be made on public ptaces
11 Special Measures sha be

,.,,,,ns acriv,tJes ,",",""""J"ul?,i"1j: in:""il1$;Jfi,:H:ffil:T X L,l:;#",J[ LjDe Lrnciertak€r't shall be carled,olrt ritg{Jl:.trly

,, 
[.OX?f:""r 

prever]tror.r and c,-)nrrot of sc,ri erosion and management of silt shall be

13 The project proponent will gnsulg necessery protection meast)rFq ern,^.r iha m;^^ ^rwaste oumDs. y IJr oleclon measures around the mine pil

14 Plantation programme hall be carr,ed ouf as pershould be ensured N tree_fellirq shalt be ciole. permtssron fron-l coDtpeteni aUlnolty

EMP Self sustenance of the vegetatton
rn the leaSed area except ooly wrth the

15 The vehrcles transportino mrnef als shall e coverecj with a tarpaulrn or o ]er suilable
;ffi3;"1j J" 

that no 
-dust 

particles 1 rine marters escape during the course of

tt jar"",;ilJ;"irinent sha' ensure approprrate arrangemenr for shetter and drinking water for

B,

Case no 35a9,:015



'17 Pers ns working in dusry areas sharJ be pfovided wi.r prorecave 
-resprratory devices andthey ha, arso be imparled adequate trainrng and informairon on sarety and hearth aspecti!'18 Dispensary facilities for first-aid shalt be provrcJed at site

20 The Mrnistry or any other cofipetenl auLh rity may arter/modify the conditrons or stipurateany further condition in lhe interest of envir nment proteiti,:n
21 Concealing factual data or subm alse/fabricated data and failure to comply withany ot the conditrons mentioned a result in withdrawal oJ this clearance and attractaclron Lrnder the provisions oF Env protectron) Aci. t 986
22 Arry appear against tl-rs prior envr,0rrrrrenlar crearance shaI rle wrth tre Gfeen l r.rbunal. rt

tl:'l
/ sErAA/17 Da€d {) ,' :,' i )

1 Principar secretary. Deoartment of Envrronment, Government of Madhya pradesh.
Mantralaya, Bhooal.

2 Secretary. SEAC. Research and Deveropment wing Madhya pradesh potution controlBoard paryavaran parisar, E_5 Arera Coronv Ahop;l_iOzO rO3 Menrber ecretary Madhya pracresh polrLrtion contror Board, paryavaran pansar. E_5.Arera Col ny Bhopat,4620.t6
4 Collector District Hoshangabad. M p
5. Divrsronal Forest Officer. District Hoshangabacl
6. I.A. Divi n. Monitoring Cell. MoEF& CC Gol

New De 110 003

r
Endt No.

Copy to -

t 
?;r;;;T 

Geology & Mirrins. Madhya pradesh. 29_A, Khanu Bhawan, Arera Hrils. Bhopat _

9 District Mining Officer District Hoshangabad. M p
10 DEO. MPSEIAA - For upload on websrte
rt (Juaro llte

MP
Indrra Paryavaran Bhawan Jor Bagh Road.

(Dr. Sachdev)
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State Environment Impact Assessment Authority, M-p.(Government of India, Ministry of Environment & Forests)

Environmental planning & Coordination Organization
paryavaran parisar, E_5. Arera Colony

Bhopal-4620 16
visit us ht|p ://www. mpseiaa,nic,in

Tet : 0755-2466970, 2466A59
Fax : 0755-2462136

/ SEIAA /17No 1*''i
flafe j

To,

Shri RK Nema DGM,
NiP State Mining Corporation paryava Bhawna
Block-A, 2nd Floor, Jait Road Arera H s Bhopat (Mp)-462011

sub:- case No -5165/16 - prior Envrronmental crearance for sand euarry (open cast manual
metl'rod) rn an area of 17 500 ha fof prodlrction capacrty of 2 62.500 cum/vear at Khasra
No -181/1. Village-Rajon. Tehsil Babar. Drstrrct Host.rangabad (Mp) gy Shr, R K Nema.
DGM, N1P state l\'lining corporatron paryavas Bhawna. Brock A 2nd Froor Jair Road.
Arera Hills. Bhopat (MP)-4620'j l

This has reference to your letter recerved rn SEIAA office on ?7 Q4 2O't6 and subsequent letters
seekrng Pflor Environmental clearance for the above project under the EIA Notification, 2006
The proposal has been apprarsed as per prescr'rbeci procedure in the lrght of provisions under
the EIA Notification. 2006 on the basrs of the mandatorv documents enclosed with rne
applicatjon vrz.. the Form - l, Appendix- 1 Mining Plan & EMP. the additronal clarifications
furnished in response to the observattons of the State Expert Appraisal Comntittee (SEAC) and
Stale Envrronment lmpact Assessnrent Auihority (SEIAA) consiituted by the competent
Authorjty

ll. There is no National Park/ Sanctuary and interstate boundary within 10 Km radius There rs

no forest boundary within 250 m fTom nrrnrng srte

lll The prolecl has been consrdered r-r a!:cordance w ih the provrsrons of lhe EIA notification
rssued by Ihe Mrn'sl'v of E'v ronme^l & Fo csts vr.te S O 1533 rEr. dated 14- Septernber
2 006

lV Based on the information submrtted, as at Para {ll) above and others the State Level
Environment lmpact Assessment Authority (SEIM) considered the case in its 408in
meeting dtd 15022017 and decided to accept the recommendatrons of 53'd SEAC- ll
meeting dld 1 3.10 2016

Hence. Pnor Envrronmental Clearance s qranted lor Sand Quarry (Open cast nranual method)
in an area of 17 500 ha for producuon capacity of 2,62 500 cum/year at Khasra No-181/1,
Village-Rajon. Tehsil-Babai. District-H oshang abad (L4P) for the lease period to Shri R K
Nema, DGM, MP State Mining Corporatron. Paryavas Bhawna, Block-A.2nd Floor, Jail Road,
Arera Hills. Bhopal (MP)-462011. subject to the compliance of following specrfic conditions as
recommended by SEIAA & SEAC and subsequenf Standard Conditions

-I,I+
Case no 5:' 7::,
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A. Specific Conditions

1 This EC wrli be suflect to the Hon ble NGI Principal Bench New Delhi final orders in OA

No 404/2016 No nrtntng op"lutinn strall co'tt'tlence cn the lease area till the tirlal ordefs are

issued Minlng Ott'ce' noif'angabacl shall be responsible to oversee that PP or hts

representative shall adhere to this conditior'l

2. PP shall not stad mining u"tiuity bufo'u execLrtion of lea'se^ag ment

3. The procluction capacity snatl Ue rrm'teO to the quantity (2625 cum/year)

4 No excavation should oe t:ffi;;;;;e agnculture fielcls as i1 will affect the river banK

ro\^/s

5 No In stream mrnlng snarr be allowed l-lre lvlrnlng Ofilcer Hoshangabad should ensure that

the mining actrvrty 
"" ;il the dry ponion of the'nver where sand is exposeo '

6. The depth of the "t'o 
|,' oopt""* Mining-Plan and not exceed 3m or normar

I xknl;:Ll '-,' I #*:,i:,1,':l:iii:'"Til,];-"?i[
in OA No 49/201 (Ama

parl ol PP 
'L-! no access ranlps ate rnade for transportalion of sand from the

I PP shoulti ensure thal

oPl)osrle l)ank ol the I lve'

9 P-J snoL-rrd ensure to conserye the existing trees'

io *" ir""rpo,t"tion shall be permrtted wrthrn he "ll':9: ^ consulralion with the local Gram

11 Alternate lranspodalron route shoulo b decideo rn

Panchayat y stones m rked at the srte

1, il;;;ui'; tease ar ea shor i.""' .,n" L ihe ent f e length of

13 PP wlll enstrrc tlrree row rks

surtable specres three yea lease area at an rl

ain the records in

,^I lease holder to

Passing ihrough the villages'

rarrow roads

ln'-1,,-]g " 
sl'rould be removed

17 lf causewaY (RaPtat ts

20. The amount towards re

dePanlnenti the aPpro

io be deposited with tlr

21 PP shall be tesPorlsrill

& SEIAA rhe t]anks for stabr|zatioll of the banks

22 Plantailon sh3ll be carrrvu

23 The firining activdy sh nize dusus

24 Transpod vehicles wrl )r embank

25 For carrying oul mrnrr 
'criphery 

o

zone on upstream as 
_-].,rl l __

\/-.v'
C,aqe no 5 r 65r:C 1il
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ensured taking rnto account the strLrctu'31 Faialr](iters locatron aspects flow raie etc and

no mining shall be carred out In tlre safety zone

26 The mining shall be carried out stflctly as per the approved mining plan and ensure that the

annual replenishment of sand in the mrning lease area is suffrcient to sustain the mining
operations at levels prescribed in the minirlg plan

27 Established water conveyance channels should not be relocated, straightened, or modified,

28 lf the stream is dry. the excavatron rnust not proceed beyond the lowest undrsturbed

elevatron of the streanr bottofi] \^/hrch rs a funclion of local hydraulrcs hydrology. and

geonrorphology
29. After mining is complete, the edge of lhe prt should be graded to a 2 51 slope in the

direction of the flow
30. PP shall take Socio-economic activities in the regron through the 'Gram Panchayal'

31, N4ining should be done as per the submrtted land use plan submitted by PP

B. Stan dard Conditions

1 No heavy vehicles shall be allowed lo enler tfre rrvef bed

2 The transporation of the sancl from the excavatron plts of the leased area to the loadlng

pornt shall be through trollies (kactor tfolllesl aod not by heavy vehicles

3 On{y registered tractor trollies which are having the necessary registration and permission

for the aforesaid purpose under the Motor Vehicle Acl and also insurance coverage for the

same shall alone be used for the said purpose

4 Thc banks on the curve of the river regrme should be stabilized by proper bunds and then

proper plantation should be calried out Coilector should monitor so that the sand mlnrng

Shourd 1ot diStur b tte ecology Ol thc leqiur '

5 Mining will be carried oul as per the approved t\i1ilng Plan In case of any violation of

trlininl etan the Envrronrnental Clearance given by SEIAA will stand cancelled

6 ll shall be ensured tnat excavation ot minor mlneral does not disturb or change the

underlying soil characteristics oJ the river bed i basin where mining is carried out

7 lt shall be ensltred that Inining does not ir any way clisturb ihe tLrrbidity velocrty and flow

patlern of the rrver waler

I lt shall be ensured tlrat there ts no litutra depelrr]ant or'l lhe river bed or areas close to

mrning for its nestlr'19

9 Precise mining area wrll be jointly clemarcated at srte by omcials of Mining/Revenue

depanment Prlor io mrnlng opelallons for alL proposals under consideratlon

10 Parking of vehlcles sl.lould not be rrade otr publrc places

11 asures shall be acjopted to prevent ihe arby settlenlenls ftom the impacts of "
ities. tvtarnlenance ot roads inrough wtli transponatlon of mlno' minerals is to

en shall be carried-out regu arlY

12 L4easures for preventron anci control of soil erosion and management of sllt shall be

undedaken

13 The proiect proponent will ensure necessary protection measures around lhe mine pit

waste dumPS
,l4Plantat|onprogramlneshaIlbecar.iedotesperEl/PSe|fSustenanceoftl']eVegetat|on

shoLlld be ensureo No tree-felllng shalL done in the leased area' except only wilh ihe

permissior.r florn mrnpetent a utl]o lltV

15 The vehrcles transportlng mlnerals sllall be covered with a tarpaulin or other sultable

enclosures so that no dusl parllcles / fine matters escape durlng the course of

c.a." tlu l tl,r 2:',5



lransPortation

16 Pro.lect Proponerrt sllall ensure appropriate arrangement {or shelter and drrnking water lor

the mine workers

'r7 Persons worktls iil::Y.,15ff":['1,ff,,ru"J:l"*,:lti"t'"""t'."fl:,:T:l1TJ,'fi"i:"r:i:'
theY shall also be rmParleo i

1B Dispensary facilities for first-aid shall be provlded at slte

1e A copy of rhe : fl'ff,,.,J3l,8?1:l'::1?ff:,il"H:'#J:"'i:
Heads of the
the relevant o ,:.:--^ ^. -r,^,,lor-

20 The Ministfy or any otrrer competent 3x1 orrfy maY-alterhoditv the conditions or stipulatu

'" a"v tr.tn"i i""dition in the Interest of env onrrent protectton

(P' otectton) Act l9Bo

Tribonal Act, 2010

(An uPam

.,11 Member
.-'t'.? 7 Dared -l',,.,.t;. "W

Endt No |I ) / SEIAA/1

Copy to:- r:^.,ornrnent ofSopy to:'

1. Plincipal Secretary' Department of Envrronment Government of Madhya Pradesh'

, T::,':?:1".:J:l'*""",,.n e"g ?:fl?l:,":l^Yllx.y3i?a 
Pradesh Po|Iution contror

Board Paryavaran pu''tu''i-S Arera Colony Bhopal 4620 I6

3 Member ecretary t* o'ui"th Polluticn Conirol Board Paryavatan Partsar' E-5

Arera Coi nY BhoPar-4c'lu '|-

4 Collector' shangabad l"4 P

S Oiuirion"t icer' District Hoshangabad' M P'

6 LA, Divisi "ng 
c"'i MoEF& CC' Gol lndira Paryavaran Bhawan' Jor Bagh Road'

New Derhr- t 
lo"l,o"1r' "n't" 1:ti:'",:"n "" 

Kendriva Parvavaran Bhawan

o 3 Ravl Shank pa' z-rtrr I u 
L.rire Fhooal -

ology & Mlnlng desh 2 -A Khanlj Bhawan Arera Hills Bhopal

462042

L District Mlning Officer' Drstrict Hoshangabad M P

10. DEO. MPSEIAA * For upload on website

11. Guard file

{Dr' S a nj€{v Sachdev)

4* off rcer'rn-Charge

7
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State Envit onrnent frnpact Assessfient Authority. til.p.(Government of India, Ministry ot environmenil oor*"tr1

Environmentat planning & Coordination Organizationparyavaran parlsar, E_5. Arera Cotonv
Bh o pa I,462 0 16

vrsrt us nttp://w\.rw. mpse jad. n rc. in
Tel:0755-2466970, 2466859

Fax:{_r755_2,162136

\ Jr4"/ sEtAA ,]i
' '" l4,r.tr

'! .J ./OTo

e cl ttlPS[4CL.

tjl he pro1ect has Deeo cons,clereo to at..t....1

ffi', it H$ ;;il :iHi ;:,i;::;'il' 1.:l JT 5l"",5ig"', ?!?", F 
j^ i:lgf "ll:

A. Sp*cific Conditions

C.!:e rr a-:a,rzfia



1 Pp shall not start mining aclrvrty before execution ol lease agreement2 rhe produclron capac'ty sha, be rrm'red ro ihe quantrtf as recommended by SEAC-ri3 t he iease alea shouid be Firot{lrly iJf r.raicated ,,, lna F,ruru,]an a! tbc lsygrrug .qIt'{;rrng Of.Jrcrai 3lc Droper Da,.irrlilii sianits sho,i;o D., esiabtrsrtt,J -f
4 No In-siream l|{lna shall tl|' .llk)w!d Ine iocal auiho les should e.tsure lhal lhen'nrng a"'rviry rs conrinecr ofriy rr the dry pcrlron ot lhe river where sand rs exposed.5 lhe depth ol the prl shalt not oxceed 3 0 m or normar waler tevel prevalenl in thetean Season \"/htchever is leSS
6 'r-he final dee rsron ot Hon'bre r,rGT icz) Bhopar and Hon,bre NGT p.ncrpar Beneh,

N erv Delhr rn CIA No 4gl20t5 (Anrarkant Mishra Vs State of Mp g others). shali beoblrgatory on the pad af pp
7. PP slroultj ensure tllat no access rarlps aTe madil i.Jr transponatron of sand from theopoosite bank ol the rrver
I Eefore colnmen'ng the minrng actrv,ry srie denrarcatron shourd be done teaving 100fttlr from the village settiem€nt as .no minlng zone, The demareahon sho";d ;;done by the fievenue Ofticials rn lhe prs5sfrEs nf Min,ng Officer Hoshanatlad9 No lransporlahon shall b€ perrrriieo. w?ihin the village
10 ''\iternale transporlation route shourd be decrdecr rn 

"onru,rr,,on 
wrflr rhe rocar GrarnIi.?itcnavat

11 Iira enlire iealse area shoold b,J p,.rfja.ly fenceo elnd bounoary gtones nrarked ai {he
s rle

12 PP *rrrr ensure thiee row pianiaircrn lcwards the virage s€tlemenl srde rn the entrreiength of surt€ble species three year ord to conserve a;d retarn rhe banks1f nistrict Authority shorrrd recorri rhe cieposrlion clr s6nd In the rease area ar an rnterval0i '100 meters annua|ly in the rasl week of sept€mber and marn(ain rhe records in RL(RedLrce Level) Measutemeri Aollk Accordtnllly authority rnay allow lease tolc,er toexcavale the replenlstred quaoltiy,ji sarlo rir trre sJbsequenr yea,14 Fvacualion of Sanci should nol b$. alto\r/ed lhrough tfre roads passrno ihrougfr lhevrllages.
15 l"leavy vehicles (Hywa) should not be a owed on Kachcha. narrow roads16 l{ causeh/sy (Rapta} is lequrrecJ 10 be construcled for mrning rt sh'urd be removed

(:Cr-r]pletely i;efore rarny seascn evfj.! vear
'l I i l.rg tiver bank f ror':r urhere access r et ;,ils a.e nrade should be reslored and access

sltotrid be closed even/ Vear beloro iii !.!.1 season
18 NO drverSiOt." Of ar:ltve ch3nn€jl sltcrLri(j tje allowed ir-lr rnrntng
19 20 meter area be refr ffom the boih srde of the banks in the Qt as no mrning area roavotd bank erostcr)
?0 i|9 6Q1gu^t iowar35 rg€1snii:ircfr .j :irs iand r0 r,/ ii\ Shali be Carrled OUl thfCugh tfleiirir:ng clepafirnp,r! it e agpr;ofiair ;!iircrj.r] ;js sslr!.naled for lhe aclrvrty by rn,nrng

oBpanmeni has 10 be deposrto{l wri|:he {jclieoior fo take up the aclrvrty aile. the
mrne rs exhausted

2l PP shall be responsible for discrepancy (rf any) in the suomtssrons made by the pp
IO SEAC & SSIAA

ZJ

24

Piafllation shail be carried out on lhe banks ior slabrlizatlon Of the banks above hiohiiood level and a lou book be n.tarilla,,.reC
i he rnrning acitvtty shall ile done ,trani:ajrv
Heavy vehrcles shall not be a owed on- the banks iof loadtn0 oJ sand pp sbould
mArnlaln a log book wherern dalty details ol tryaler spflnkttng and vehtcie rnovemenl
are recordecJ and rn exlreanr sLlrrlmer season hourly road wefirng be doneIhe sand shall De.iransponed by sna'r tfolleys lrJ to the maio transpo( ventcle

r .l ;

i
t _.'4



26 1'r6n5pq4 vehrcles wtll be covefed !v!th taurpoltne to rBrflmrze Gusr/sano panrurr_,

et ril5s'ons
2? f:at carrying oUi rnrnlng in proxinlrlt !;, anj/ bldge and/cr er,tbankmeril apprcprrale

safety zone on ttpstream as well as on downglream from lhe periphery ot the rnrnrng
5rte shall be ensured takrng Into account the slructural pafamelers. location aspects.
Itow rate. etc.. and no mining shall Lle carfiecl out in the ssiety zone
Ihe mlning shall be caffled out stric{ty as per lhe aporoved r,ylrning pl€n and ensufe
lhat the annual replenrshment of sand r'r the minrng lease area is suffrcrenl lo sustain
lhe rnrnrng operalions at levels p.escrrbed rn lh(] fiIDrng plan
Established v./aler ccnveyan:e Jiranrrjls shoulc roi be retocated straiqhtened or
rncd lired
ii lhe stream rs dry the excavatlon must nol proceed beyond the lowesl $ndrstLtrbed
elevatton cf tie stream botlcm whrclr !s a functron of locat hydfaultcs hydroiogy and
oeornofphci0gy
.ilier rninrno rs /jontj:iele the ecac ,rr lhe pll should b€ graded tO a ? 3 t slope rn the
drreclion of lhe {low.
PP shalt take Socio-ecdnomic actrvilres In the region through the,Gram panchayat

3i

B. Standard Cpnditions

'i i5e banhs on the cutve of the rrve.:egrme should be siabiltzed by proper bunds and
{han proper fi:anlatioil Should be car.red oul Collector shouid n.tonii(}r so ihat tne sand
r..1nrng should noi dtsturb lhe ecclo?/ ?i lhe regror.

2 Mrnrng wrll be canied out as per lh€ approved Mrnrnq plac tn case ct alty vrotatron of
lUrnrng Platr ihd Environmentai Cteaf an:e grven it:; SEIAA wrlt starnc cance|ecj

3 li. shall de €nsuied ihat excavaticri ili .'rinc' m,jieral does nol drsturb or change the
uncjedtrnE so:l ohaiacterrstrcs c! Ine rrle: ?33 ti:as,r ,.rrhere m;nrng rs carrrecl c !

4 !t shall be ensured that rnrnrn.J does not rn any way drstufb lhe trjrbrorty. velocrty and flow
9alteln Ol lhe r!ver walel

5 ri shaii tl€ ensuie3 ihar ihere .5 .0 ril,;ra aaDsniie4l' o- ihe rrvei ilea or a!---as close to
rilntog for its nestlrg

S Preci a wrli be lotntiy ljernarcated at stte by offrcrais of MrnrnglRevenuedepa mrning operetloos fcr all prcposals under cofisderaton
? Parklng of vehictes shoutd nct be r;de cn pufrlc places

s specral Measures Ehal be adopted ro prevent ih€ nearby seillemenls from the rmpacts
oi mrnlng acirvities Matntenance ol roads through whrCh transpOrtairon ot mrnor
rtrerals rs lc be d.!dertake. Shali ba car.ied-out feqularly

I Measures for treve.rlrSr srt tr)f.i.a'1 .ll scrr ?ros,r]r'1 aed i-.anacer^enf oi s,il sFajr b€
undenaken

10 The plolecl proponent witl ensure necessary prolection measures around the mrne pit.
wasle dumBs

i 1 Plantalion progiamme shal; be :af.,,eC or.ri aS p€r EMp Setf sustenance Oi ther*getatron shourci be ensured Nc rr.-.e ierrng star! De done rn the rgassd area exc€pt
. r)NlY wtllr tfre oe.,-rtrssrnn f|Om tar.r.letent aL,lhOr]ly

i2 ilte veh,ales :ia,isp-rl:r1g rr are!J5 Si j,ate a+reied !'rtn a iaipauirn irf Clner Sutlabig
erCjOSUres 5C iiai no drsi Cir.tiC.S f.te :laiters esaapg CUr,..1C tne CClrSe Ci
transponatron

13 she ensur€ approprials afrangemant fof shelter afid dfinklng waEr
T5

14 Fersor-ls !?drkt!'tg tl r::JUSty ar3aS Strbt, te prCv uerj !vtlh Or.JteClrve .eSp:faloiy devlcer and

l
:.

78

30

32



they shail allo be lr'rpafled aoeqrtale:rl'r'rg a|l* iu{ttilsir';r; or1 saieiy G:rr-rc rrraili

agpects

lfre Pforecl Pri)oorerl ic
90o,es rs ar\-r'aabie la

Dispensary {acrl!ties fcf frrst-ard shal! i:e cio!rded at s:lg

Ji 
"nvr.Crill-l€l!i 

illor,ectiOrl

Conceatlng la and larlure to comply w'th

any ol the co I wal ol this clearance and

all:aci actlon I Act 1986

:e9.:-. cali .;'!l'ir sr-; -i 3'' 1i t' :-a N3l t'ai
,'l--:r t- i,tr- :at lil' . l i ,

15

fi

astaval
N4ernber SeCietary

:rcr ir" l{{?' st:t;r..i1il itar':rj l'1 i /6[
Cooy io.
1 pnflcipar Secretary [Jeparillrerri i){ t rvrronntenl Covernnlerrl ']i l'"ladlryil i:'r;oesI}

Nlaniralaya, BboPal

2 Sscretary. c ment Wng Madhya Pradesh Follutrcn Control

Board Pa t, QflY th0pal-4S20 16

3 Melitber Secretary, Madhya Pradesir poiiuiion Contro{ Bcard Paryavaran Parisar E'5

.iri:ra liiorry flhcpal 4520I6

4 i .r;r[.(]:,)i DtStilcl ;l.ishanEeilal f" i'

5 l.,,jr,.siijj1al Foresl Ofl,Le'. L)rslr,ct f ioshalrili'1bad l\'l P

6 lA Jrvrgron, Monltortng Cell \4o[FE ; Gol lrr0rra Paryavaran ghawafl ic: gagh

Raa$. New Delhi- 1 10 003

Drrecror (Sl. Regional otfice oi 'ihP MOEF Wegle'n Reglon Kendlrya Paryavaran

Bhawan t-ink Road No 3 Ravr Shanl'.ar Nagar thopal-462016

i.rirecrur Gerloq! & f,;lrnrqr fvia4llya lrrl..j?sl': ?{l i Khanrl Sfrawan A!era tiills Bhopal

40,:'ir0 2

I l),s:1r;l 1.,{;nr,.L' 1;t,,t,t' Lfrslf'(ji :rtr\llelr.j.:ir:lil lrl ll
10 (,uard frle

1 I . t'1.r). t-l. {) ".\' t-'. (. I h.. fqt tt' f

(Or. Sanieev Sachdev)
Ofl!ce{. ra-C ha,ge

f: :,

18

(

r:-,1 i ,



; . rfr*.d, 
'',..'i*t "'l.'l''i'i4rltt."

Btate Envirsnment lmpact Asgessrnent Authority, M.P.
(GovemtrrErlt of lndia, ilinistry ol EnviranrNl€at & Fg€$-13]

Envlroflrnsntal Fl'anr ng & Cbpr€*adlcn Stganlzatton
ParyevBfgn parkar E-5- Afaf€ coldny

Bh*pal-46?0 16

v,srl |rs htlp [w!Yw mpse€a nic |r]
'f et 0755-24869?0. ?466859

Fax !755-2462138

u" ll?-) /sErAAils
oate "j, f 'ld

To,
6hrl Rel Kutfr5i tdem5. olc,
Strb Ofi M F . Sfale MinrBE CotDor5lron Lld
rl No l2WardNo ll, Sainalh Col,any
M€€nakshr Ho$hanqabad {M F ) 461001
Mob 94i165?53$a E.na,i n.psrrci hb.i@lya'rrr,.' ,r'

Sub: Cese No. - 2931/2015 Prrot Irlvrronrfienlal Uiear^e(ce fof Riv€f Sa$d Mine fopencesl
oanual tue 2.145 ,10.000 cumfuear 6t
Khsra no, .itelr. sbed (fst.p i 

'bv 
Shrr

Rq Kurur M,P No. rZ Wafd r\io tt.
Sa'nalh Colofii. MssnBkghr, t{oshd*gabad {M F i"46,100j

Inls has raietence {c yDrif apflic tr$,r r0i;fv,\l ,ir S{:tAA oflce or 2004?0.15 and
gijbseiiuenl le ers SeeKjng i.Jr'c|! f.vrronfir(r i r lar: 'llta ilnrje lO' th6 abOVg pr<.:ieCt rrnde: lhe
Eifa \(ilil,cairuo 20lli I hP pfoFc,i;rl [ijs bq!r] ;rF.1!ir"1rseo JS irer prfsc.rtied f;rDcecure ro .ie

ljghl f provistons uhdef the EIA Notrfrcan{Jn. e[i06 0n it1d brsis d lh€ rnandatory docun€fil.s
eficldsed r'l,ilh lhe afpltc8t$n vE_. tf€ For!]1 - I Appendix. t, fldiruFg plan, €Mp and the
eddi0dml E|anfrcatjon* lurnieiM Fi rs6F6ns8 lo th€ gbrerveli{}ns 0{ {h€ Steie Lsvct Er0sft
Apprarsal conrrEitEe lsEF{! end sbls Lsver Envlronment hpdct sgE€ssm€nr Aulhsfrty
tSEltr\+1r Corlgtltuled by rhe cdrhpeten: r\uthnll,r

il lherP ,S t1r,'Nal!flna; P3t\lilflfi'tiQiF,, ;r::i .!frii.t:, iia,,,-.dAry f,r,ll.i!fr :fi k,n r;l:tji5 Ilter*
lg ri() llUliaE 5{jlll.1r':tFt1l Wtf htn a_,4!1.'1| i iri:n- Trq ){.; Sil4 : hLr iOr!Sl i!!LtnijirV rS ?lj k,rl
lr {:'ll1 ,iilttt-19 5,t.j

lli Th€ prolecl h$s bren considEred rn acrotdance wdh the provrslona of the €tA notificeuen
,ssued by $is lfinlafry sf ErMronnrsnt I Fsrosts vda S 0 i gg3 (Ei, datsd l.t*
SsFtamb$r ?006

!v BaBsd !n th6 lnfonnsli(tn Bubmittrsd as at pard i l above fid othErs tne $Isl€ l_€vet
Fnv,.ntr:rgnl ln'1Fact Agsessm6nt itrlhcrrtt iSi t.(A, qor,516g1eC ihr: case ,r rls 31gl

'*(.elfrg 'ltd z0 fi4 2016 and deardc(t lo accepl lt!.,f rsci)rllmeidarions ijl J7' SEAC ll
llreel!fig dld 06 04 ?015

flence Fnor Enylrgnmental gls€rance rs granto$ lot Rtsrr gafid Altn€ {opeficsst
For pr€ddetiofi cumllreer,
Hoehahg€b€d, d {lv*p) for

. . r)lc Sub Gtt . M_F Slare Mining Corporailon
ny Meoneksir t'to8hingabad iM p l.4f 1001

Sublecl 16 lhe coinpllance of fgllowrng sFtCrfL{ crrr.1(rjtrons as recomrrrDnded bv SgtAA g
Si:Ar-; Jng sutlseq nnl slandard,:i).riJrlrrrrr!

S Fecillc ConditionB

1 I)F 5fi911 nol $ia!l n..rntng aclrvily ilsi*,{" exec!t0t1 o{ leag8 EgaeefieRl
2 rns F/oduchon eapacily *hatl hE hrrrired to lhe quaflttty prBpos€d by SEAf,'|I
3 Thq Erg6 Shauld tra Froperty Cernglcalgd In lhe pre+eflc€ Of the Reven0e t

Min*q (]{{rcrais and prqoer t}oufict:rir- 1it.,rr.rdrs jhould bs d,stflbtrsh€d



ll9 , -; .,.. ,r
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i,r'_rr;ri -qer:fglij'r ll!lil"if'l ! i i ::"" r''_rL r' r_::lJr"'ntrt": 'ri l't:l"ill''n ii"JljEiSl'r

',iilrrra;a\; r-l i-, c ll;Ji

iJieIr-1iri-rr Ser-isii;lly l,ISdhYill l- 'ili:ill 
ii")il'lrllrn /irn:rrii FloarLi l''an'/avdlaq Fal{s€l 5

:, .,trtril fl{tiL-,n! ifhotlarr-'1S: {11'
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Consent Order M.P. Pollution Control Board
E.5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-O7 55-24637 42

To,

Outrvard No: 100443,15/0612020 Consent NorAW-51686

The Occupier,

Kh.No. 126 ('l'awa River Left BaDk), Village-Raipur., 'l chsil !t Distt.-Hoshangabad,
City : Raipur,
Tal: Hoshangabad, Dist: Hoshangabad, (M.P.)

Subject: Grant of Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
section 2l of the Air (Prevention & Conh.ol of Pollution) Act.l981

Ref: l. Your Renewal ofConsenr Applicarion Receipr No l003l13 Dr n /06/2020
2 M P State Mining Co|po|ation ltd Lctrer no 967 dated l0/06/2020 regar.dinc extension ofconuact

With reference to youfabove application fbr Renewal ofConsent has been considered under-the aforesaid Acts and extshng
rules therein. The M P. Pollution Conhol Boafd has agreed to grant consent up to 31/03/2021, subjecr ro rhe fultillnenr of rhe rerms &
conditions, enclosed with this letter ano-

SUBJECT TO THE FOLLOWING CONDTT'oIVS :-

a. Location:

b.Mining Lease areae capital

c. Product & Production Capacity:

Activity / Product
of Sand

Qty / year
168880 Cubic Meter oer vear

Note:- 1) Mine Managencnt shall ensure that thc tni e shall opcrfttc trilh volful niting hise atd ralid Etrvirontner al Cltaranrc. As per OM
dated 25/03/2020 oJ M1EF&CC thc ralkl r of EC is ,rtcnd(l ttll .10ft)U2020 thrr{ot? oft|r 30/06/2020, nine thall opqate with

ralial e trvirotu| c ntu I c I e&ra,rc c.

2)ForatrychenBcinobovenhingleascnrut,prodIttionL tt((it),, I'l'!hall ol)tuitt Jitish tonlentlron the Boatd
3) Minc na agotrctlt shall cnsuft lltc contplianLc oloftler polled b.t ltan'hle NGT i,t OA 10/2020 (CZ) on datcd

01/06/2020, NGT OA 17/2019 (CZ).,n datad 26/11/2019 lnd i OA 360/2015 (PB) pertaining to sustainable sancl
Mining.

4) Mine managemenl shall complied with the Enforcement & Monitoring Guidelines for Sand Mining issued bJ
MoEF&CC on Ja uary 2020

The Validity of the consent rs up to 3l/03/2021 and has to be renervecl betbrcexpiryofconseDtvalidrty Online application thfough
XGN wilh annutl license fees in this fegard shall be subrnittcrl k) Lhis ollicc 6 nnnrhs befbfe expiry of the consent/Authorrzation
Board r-esewes the light to anrend/cancel / revoke thc abovc lrntiilior irr purr or lholc as ancl $hcn required

Enclosures:-
x Conditiol1s undef WateI Act
+ Conditions under Air Act
* Cenral conditions

CC to :-

:::r! r*.f u {,r...' J

e-Signed On 15106/2020 13:54:58 ACHYU'I ANAND MTSHRA
(Orgaric Auth€ntication on AADHAR fionr UIDAI Ser\or) Member Secretary
TPAV # EEK9JI4VW3

Lar &Lon8 1)2204?28.332"N&77"4-lr,l.ll() E (t)t14.t7 3172(t N &77,r47 26't64- E (3)220 41
1951?" N&7?rr47 262(rt E(4)12'r 17 r9696 N&771 .r7 ll170"E.
Kh No 126 (Tawa )liver L.elt Bankj Villllge l{lrPur'. -lchsil & Distr -Hoshangrbad , (M P )

l055hr



Consent Order M,P. Pollution Conrrol Board
E-5, Ar,!t Coloflv

Paryavaran Parisar, Bhopal _ I6 MF
Tele : 0755-2466191, F ax-li SS-2463i 42

1. The daily quantity ofsewage at out fall of the unir shall nor exceed 0.40 Kl/dav

PII Burwccn -r 5 9 r)

l).\.17"C

qulfefients specified above shall be representative of the

4 Recording of Monitoring Actrvities & Results_
LTheaPplicant shall make anci nlaintain online leco|cls otall inlbrmrtion fesultrng florn monitoring activities by this

( lace and tinre or samprrng( ich analysis were perfbr.med( the analysis?
( chniques or.methods used and

s by dtis Consent he shell include the results of such

5. Reporting of Monitoring Results:-
Monitoring Infofmation required by this consent shall be sumna'ized ar)d repor ted by sub'nirting a Discharge Monrtolingreport on Iine lo thc Boi.fd.

7. Disposal of Collecled Sohd wasre_

:"il*::Jfi:,:Tj"^rine 
managemenr sha subnrir rhe ir)fbr Drarion online rhfough XCN in ref.erence ro comptiance of

B()l), t). \

(r)t)

;'lol e\cccd tl X) rrs/l

N(rt cxcecd 30 nrg/l

NoL cxcced 250 tl)g/l

Additio nal UlJrt e t c o ndit:io n : _

Mine management shoulcl pr.ovide toilets fbf labofs
Consenf l,,lo:AW-5 t 686

Page:2 / 5



M.P. Pollution CoDtrol Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal . 16 MP
Tele : 0?55-2466191, Fax-M 55-L4631 42

l. Ambietrt air quality ar the bormdary ofthe industry/unit premises shall be monitored and reported to the Boald fegularly

on quarterly bas'is: Tire Ambient air quality norms a-re prescdbed in M.EF gazette notification no GSR-/826(E), dated:

l6111y'09. Some of the parameten are as follows:
a. Particulate Maner (less than l0 micron) - 100 gg/m3 (PM 10 p g/nrr 24 hrs basis)

b- Particulate Maner (less than2 5 micron) - 60 pgy'm3 (PM25pglnr 24hrs basis)

c. Sulphur Dioxide [SO2] (24 hfs. Basis) - 80 Fg/m3
d. Nitrogen Oxides [NOx] (24 hrs Basis) - 80 Fg/ml
e. Carbon Monoxide [CO] (8 hrs Basis) - 2000 u8/m3

2. The industry shall take adequate measures for control of noise leve) gener-ated from industrial activities within the

premises less than 75 dB(A) during day time and 70 dB(A) during nisht time

3. The industry/unit shall rnakJ,the necessary anangeIr]ents fbr contrcl of the fugitive emission trom any source of

emission/section/activities.

4. Approach roads shall be made pucca to control the tugitive emissions ofparticulate matter generated due to transPortaiion

and intemal movements.

5. PP shall take eftective steps for extensive tree plantation of the local tree species for general improvement of

environmental conditions.

Aal&tiotrlrl 4jt' cq*4!tis 4 l.

1) Mine management shall provide pucca road for material transportatron

2) Mine management shall not use village rcad for transportation

3) Mine management shall provide fugitive emission control ar ngements

4j The vehicle used tbr the transportation ofsand shall bePUc rified and shall be plopelly maintained to reduce the nolse.

Consent No: Av\'-5 | 6{16

Page:3 / 5



M.P. Pollution Control Board

_ E-5. ArqS_Colony
Paryavaran Parisar, Bhopal - 16 Mp

'fele | 07 55-246619 t,Fax-}i55-z163742

GEJVERAI. CONDITJOIVS:

I The applicant shall allow the staif of Ma<1hya pradesh pollution Control Boar.d and/or their ar..rthorized repfesenrahve,upon the repr.esentation of credentials:
' To mspect raw matenal stock, manufactuung pfocesses, reactors, pr€mises etc to perform the functions of theBoar-

c o hilve itccess lt reasrtnable tinte\ to iLnv recof.ls tequitaLl l(r b. kcpr Undcr the lcfnrs and coDditions ol rnlsConsen

5. Balance consenL/ authorisation fee, if any shall be fecoverable by the Board even at a later date

6 The applican t shall submit such infolma tlon, fbr-ms ancl fees as requirecl by the board not ]etter than l g0 day prior to thedate ofexpiration olthis consent/authoDsation ' '

(a) Violation of any tenns and con.litions of this Consenr

9 on violation ofanyofthe above_nlentioued conciitions theconsent qraDtecl wrll autornatically be taken as canceled and

. 
necessafy action will be jnitjated against rhe indLrstr.y

{ qlni r1.'r,/rir*n;
l lf the strean is d ry, the excavation must not pr oceed bc the lowe sr u ndistu I bed eleva tion of tne stream bottom,which is a tunction of local hydr.aulics, hydr.ology, ancl orpnology2 The rnine rnanagement shall ensure th" 

"on."ruiiion 
ol.ruer ecology & its Natural course. Established waterconveyance channels should not be relocared stfaightened of lnodified.

strean.t mining shall be clone

ed fbr compliance of entission norms Vehicles used for.
pautrns and oprimally Ioaded_

30th Septernber ever.y year Lo thc Boarcl

5

Consent Order



Consent Order M.P. Pollution Control Board
E-5, Arera Colony

ParyaYaran Parisar, Bhopal - 16 MP
Tele | 07 55-U66791, Fax-0755-2A63742

MoEF/CPCB/MPPCB from time to time as requrred and, if applicable.

Consent/authorization as required under the Water (Pr-evenrion & Control ol Pollution) Act,l974 , The Air (Prevention &
Control ofPollution) Act,198lis granted to your industry subject to tulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an applicalion to this Board through XGN at least Six months before the date of
expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for
the discharge ot effluent and gaseous emission.

:t*rd9 le -.r /-a--

e-Signed On l5/06/2020 13:54:58
(Organic Authentication on AADHAR fronl UIDAI Server)
TPAV # EEK9JI4VW3

For and on behalf of
M.P. Pollution Control Board

,1/*l ,.rt,ui'
ACHYUT ANAND MISHRA

Member Secretary

Consent No:AW-51686

This CefNE ate B.E@tedfon jenmp ni. inarwtid dnd



Consent Order M,P. pollution Control Board
_ E-5, Arera Colony
Paryavaran parisar, Bhopal _ 16 Mp

Tele : 0755-246619t, Fax-}i55_2463742

[;;; I [";.;;,;";;l
Outward No: t 00444 ,15/06/2020

To,

Consent No:AW-51687

Fl;:';iil#il:ii- Horilapipar' rehsit & distt Hoshdnst'|brd.

Dist : Hoshangabad, Tal : Hoshangabad, SIDC: Not In SIDC
Subject: Crant of Consent to O

ofthe Air (Prevention Pollution) Act,1974 under section 2l
Ref: l. your Consen

2. M p State Mi 
extension ofconrracr

a' Location: Kh no 226, virage- Hodyapipar, Tehsil & disrr Floshangabad , Horiyapipar, Hoshangabad, Hoshangabadb. The Mining lease area: t9.74Hect
c. Product& Production Capacityl

Acli\ iry / product
] QtY / lcnr'

Mining ofRiver Sa;d 12st,00.00 (irl)ic t.tcrcr prr year
Note:' hal tlrc.ntirrc shall optrats \rilh tutt(l ninitg lease and valid Envronnental clearance. As per ()Mhe vatidiry of EC is cxtendett tirr 30/06/2020 th-"J", 

" "J, i;);;);;;;;,- ,:rir" ,-iii, ,o"ror" ,u,
ing lease area, proiluction caDacitr.
*'tn" *-pai"" ,i'i*'rli""ii, onsentfrom the Boar'l

rczp, a,iii )ii:iio;;;;;;;,";i !l?',t,,,n::ri:,::",

') Y::;;';#!:,:i!,:,!f[ ;;;:;0,*o "ro '0" 
Eni,rce nent ,& itLo,]itolin| (;uidetines fo, snnd Minins issua(t bt

lon ln paft of whole aS and when lequired
Enclosuresl-

* Conditions under Watet Act
* Conditions undef A . Act
x Cener'al conditlons

d3 . j", tr"r.*,," : .i ;

c-Signed On l5/06/2020 l5:40:46
(O^rgalic i\urhcntir i,, (jrt {ADHAR l.r.rrnr I lD \lscrr..r.)TPAV # H C8 ty5 K.l(.4.

ACHYUT A),tAND MISHRA
ilf enber Secretary

The Occupier,

This Cetficate genetuted fratn Vn np nic nt are wli4 u

Paget 7 I 5



rai,fiiii'recrer' i ax'07 ss-24637 42

ffi;ffi,yot.J"g"ut*t lAll of the unit shall not exceed 0 80 Kl/dav

iver and mainmin lhe sane prop I LU aL'r!!w L!" c

pll

BOD3 DaYs :7 "C

COD

Belwccn s5-90

No! excced 100 lng/l

Nor excced 30 mgl

No( crcccd :50 nrg/r

Iements specified above shall be representative of the

:;
ll be used

4. Recording of Moniro ng Activ't]::1ft:; s,ecoLAs 
oi ati intbfrnation restrltrng horn nronitoring activides by thrs

i. The appllcant shrll make and nlarnle

Consent -' measurement of samples taken puNuant to the requirements of this Consent as

ii. The applicant shcll fecord tof eacn

ol thc coLll I

5 Repor ling or Mon in"i'ts l-ilu,llt , ,l'ri- consent shall be srrnrnarized ancl fepofted by subnrrltinga Dischatge Monitonng

Moniiortng lnhrtm'rti(rn requlfecl Dy

rePort on iine to the Board

n relevant r'egulations

ie. legal action nnr relive

ica ble' t t't ul:'t'tes

Slndustry^nsti|ue/llinemanagementShallsubnrittheinfblmatiorrorrlinethroughXGNinrel.erencetocompiianceof
consent conditions'

n{fr{itiglf il "qil:r:' :-s-l!d rj'-'ri

Mine managenenl should provide tojlels lbr labors Conser Paget 2l 5



M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 Mp
Tele : 0755-2466191, F ax-07 55-A63i 42

d. Nitrogen Oxides [NOx] (24 hLs. Basis) - 80 prg/rr3
e Calbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/mr

2 The indusrry shall take adequare measures tbr control of noise level gener.ated fi.om indusrrial activities withtn thepreixses less than 75 dB(A) during day rime and 70 dB(A) during night tirne

4 Approach roads all be made pucca to control the tugitive eDrssions ofparrlculate matter generated due to transportahon
and internal movel nts

5 PP shall take etlective stePs tbr extensive hee plantation of the local hee species for general improvernent of
environmental conditioDs.

4 ddrtle4q! 4! ! F s 44i_fi er, | :

l) Mine managelnent shall provlde pucca road for tnate al tfanspoftattoll

4) The vehicle used fb[ the h-anspoftatioD ofsand shal] be PLI cerrifierl and shall be properly malntained to reduce the noise

Consent \o:AW-51687

Page: 3/ 5



GEJVERAT' coNDrrroNS: 
I Board and/or their aulhodzed rcpresentatrve'

i Madhya Pradesh Pollutro I B(

I The appl 
nremises etc to perform the functions of the

Lrpon lhe .e 
manufactunng processes, pre

aTo

y dischalge or Pollutants

legulations

5. Balance consenv aurhorisation lee' if any shall be recovefable by the Board even at a later dale

fisation

nst thc industl.Y

_cl?!.dfl1ff4i istufbed eievarion of lhe stream bollom'

Narural course Established water

,nanuu,y vr 
1 

". 

i:51'i"$l$ll'.-l;,Ti1'J::f.T"T'"'"?:'i:li,-
No clumPer'/n ll he usi

Polltltion control

ng activitY
ns Vehicnlll ernissltlns

Vehicles usecl tor

ed.
c ln the direction of the flow'

vrous year ending 31st March on or before

5



Consent Order M,P, Pollution Conlrol Board
E-5, Arera Colonv

Paryavaran Parisar. Bhopal - 16 Mi'
Tele : 0755-2466191 ,Fax-}j 55-24631 42

MoEF/CPCBMPPCB from tirne to tirne as required and, if applicable.

f pollution) Acr,l974 &
nt of all the conditions 

1

XGN at least Six mon
the Board shall not bri t lorthe discharge of eftluent and gaseous ernission.

For and on behalf of
M.P. Pollution Control Board

* l'lCLu

49rrL r? 'd 4&
e-Signed On 1510612020 t5:40 46
(O_rggnic Authentication on AADHAR from UIDAI Server)
TPAV # HCEIYsK4CA

// ,
)2,1* tr' ,";,i, q

ri

'/
ACHYUT ANAND MISHRA

Member Secretary

Consent No:AW-51687
This Cedifcdte senerated fro Page:5/ 5



Consent Order M.P, Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
"fele | 07 55-2466191. F^x-0155-?r'63742

"";;;';;;l
Outward N o: 100440,1 5/06/2020 Consent No:AW-51683

To.- 
The Occupier,

Shri Santosh Rai Dwivedi
Kh. No. 1163, Vill-Nimsadiya, Tehsil & Dist.-Hoshangabad,
City : Nimsadiya,
Disl: Hoshaugabad, Tal : I{oshangabad, SIDC : Not lu SIDC

Subject: Grant of lenewa I of Consent under section 25 ofthe Watef (Pfevention & Control ofPollutlon) Act,l974 under section2l

Ref:
of the Aif (Pfevention & Control of PollLttion) Act,198 I

l. Your Consent ro Opefare Applicarion Receipr No t003l04Dt I t/062020
2 M P State Mining Colpofation ltd Le[fer no 967 dared 10/06/2020 regardrns extension ofcontract

With reference to yoLrr lbove application lbr rcncrval ofconsenl hils bccn cons[lered undef the afbresald AcIs and existing fules
therein TheM P Pollution Conrrol BrJard has agreecl to qrunI consenI lp ttt ll/03/2()21. subjecr to the fulfiljment of the tefms &
conditions, enclosed wirh this letter and-

SUBJECT TO THE FOLI-OWINQ CONDITIONS :-

a. Location: Latt|Jde 22.434 - 41030 ro 22.430- 59 060 N & Long irude 77 4 g0 - l l 94a to 
.l.j 

4go- 3l .l)o 
E,

Kh No 1163, Vill-Nimsadiya, Tehsil & Dlst -Hoshangabad , Nimsadiya, Hoshangabad, Hoshangabad
b. The Mining lease area:

c. Product & Production Capacity:

NoIe:' 1) Mine Managenent shall ensurc thal the nine shall opcrutc with vatitt nining ttase and ralid Enr)ironmcntal Clcaronce. As per oM
dated 25/03/2020 of M,EF&CC the vnlidit| of EC is cxtcnded till 30/06n020 tlrcrcforc aftct 30/06/2020, nine shall operate with

valid enyiro nrn e n tuI clearunc e -

2) For an! cllange in abot)e nining lease arca, ptualuction capacit], PI'sltu obtainhesh consentfrom thc Board.
3) Mine natxagetnenl shall ensurc thc co plia .e of oilet passul bl Hon'ble NCT in OA 10/2020 (CZ) on dated

01/06/2020, NCT OA 17/2019 (CZ)m tlated 26/11/2019 ontl in 0,\ .160/2015 (PB) pc aining k' swtainable sand
,vu ng.

':1)Mi11eDulqt]tnlshollco1PIicdwith|1rE'1i)f@ul&'|Ioitoti]]!]G1lid(jlitltsJ'|)t's(l't(IMiliniIsl.db\'
MoEF&CL on Jan ar] 2A20

The Validityof rhe consent is up to 3l103/2021 and has to bc r enewccl bctbrc expir'1,o1 consenL valrdity. Online applicarion rhrough
XCN with annual license fees in this fegafd shall be subnitlcd rc rhrs oftice 6 nronths betore expiry of the consent/Authorzation.
Board rese es the fight to amend/cancel/ revoke the above condition in paft of whole as and when required

Enclosures:-
x Condrtrons undef Watel Acr
x Conditrons !nclef Aif Act
* Generalconditions

CC to :-
L Disorct MirrinSOl'ficer, (Mining Scclion). Collector ollrcc- I Io\hrn-qabaLl l)rst lloshrn-qlbad (M.P.) tbr inli)rmrlion.
2. M P. State Mrning Cofporation, Arera Hills, Jail Itord. Bhoprrl (M P.) lbf necessar y acrion please.
3 Regional otlicer', Regional oihce, MPPCB, Mandideep (M P )

l,' '.4L$.'l''+i!,q' .,,r I
:/

ACHYU'I- ANAND MISHRA
Vlefi ber Secretarl,

l0 l4-l Heut

f -' t-' '" " ''"

e-Signed On 151061202t) 13:04:02
(Organic Authenticzrtion on AAt)tlAIl l11)nr llll)Al Scr.\cr.)
't PAV # TFC4D7l6Q9



Consent Order M.P. Pollution Control Board
E-5, Arera$lony

Paryavtrran Parisar, Bhopal'16 MP
't ele | 0755-2466191 , F^x-0755-246J742

I The daily quantrty of sewage at out tall of the unit shall not exceed 3.00 day

2 Sewage Treatment i- The applicant shall pfovide septic tank and soak pit around I 00 meter away f.om the bank of the

r-iwer and maintain the same propelly to achieve fbllowrng standards_

tll

BOD3 Days ?7 
oc

coD

3 C,)mpilrrion,'l Monitoring data-
i. Santples and measurenlents taken to meet the moniroring r'ecluir'enrents specilied above shall be repfesentative ot' the

volume and nature of monitored dischafge
ii Follo wing plomu lgation o I guidelines esrrblishing tc\t pfocc(fufc\ lbr thc analvsisofpollutants. allsanrplinr: ard

analytical rnethods used to nreel dle r11oniurrrn! ecluir.'nrrnts \pccrli.d irbovc \hulleonlbr b such guideline\ uDle\s

otherwise specified sanrpling and rnalyilcll rrethocls shull conli)r m to rbe lares! edition of the Indian Starrdald specillcations
and where it is not specitied the guidelines as per standarcl methods tbr the exarnination of Water and Waste latest edlhon ol
the American Public Health Association, New YoIk U.S A. shall be used

4. Recording of Monitoring Activities & Results-
i The applicant shall make and maintain online records of all infblnation resulting ffom monito ng activities by this
Conseni
ii The applicanL shrll fecordforeachrrreasurementofslmplestrkcnDufs!rilnlt(rtherequirenrentsofthisConsentils
fbllows:

(i) The date, cxact place rnd tinre of sanrplins
(ii) The daLes on which analysis were pertbfrncd
(iii)Who pedbmed the analysis l
(iv)The analytical techniques or methods used and
(v)The re$ult of all required analysis

iii. Tf the applicanr rtronitors any Pollutant more frequently as is by this Consent he shell include the results of such

monitoLing in the calculation and repofting ofvalues requirecl in the discha|ge nronitoting teports whrch nay be prescribed

bytheBoard Suchinctetsed ffequerlcy shrllbe in.licilled on th. l)i\chlfgc Monik)ingRePortFornt
iv The cpplicaul shall fetain lbf I nliuinrufr of 3 years :rll rccorrls,rl nrrrnttotinq lclirilie\ InclLtdln!r itll recof(l\ of

Callbfahon ancl

The period offe(enlion shull be ertended rluring rhc coursc ol iLr\ unre\olvcd liligrltion Iegurding the dischafge ol pollutants

' by the applicant or rvhen requested by Central of State Board o| thc ctrut-r

5. Reporong of Monitoring Results:-
Moutodng Infonnation fequired by thrs Consent shall be sumnranzed and reported by submitdng a Discharge Monitodng
report on line to the Board.

6. Limitation of discharge ofoil Hazardous Substance l|r hnnrfirlquantitics:-
The applicant shall Dot discharge oil or other hazardous sLrbstlnccs in quilntities defined ls harnful in felevaDt regtrlations

into natural water course Nothing in this Corrsent shilll bc dconrcd ro pfeclude the institution ol any legal actionnor relive

the apphcant frc t aty responsibiliries, liabilrties.ot penrlties lo r,'hich the upplicant is ornlay be sublect to clituses

7. Disposal of Collected Solid waste-
Sohds, difi, silt oI other pollutant sepa] ated ffonl or resulting fronl t[eatment shall be disposed of in such a manner as to

prevent any pollutarlt flom such materiais fi om entering any such watef Any live fish, Shall fish or other animal collected or

trapped as a result of intake water scr-eening or treatmenl may be returued to eatefs body habitat.

8. Industly/lnstitute/rrrne lnanagenrenl shall submit the infbnllation online thfough XCN in retercnce to compliance of
consent conditioDs

Itdditianfi | [9,r'r]er r:oodiuiorr,

Mine management should pfovlde toilets lbf labors 
Consent \o:.\,\\ _516g3

Bctwccn 55-90
Nor cxccod 100 mg/l

Nol cxcccd 30 mg/l

Nor excecd 250 mgl



Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele | 07 55-2466791, Fax-07 55-24637 42

I Ambient air quality at the boundaJy ofthe industfy/unit pfemises shall be nronitofed and reported to the Board regularly
on quarterly basis: The Ambient aif quaLty Dorrns ar-e pr-escribed in MoEF gazelte notification no GSR/826(E), dated:
16/l l/09. Some of the parameters are as follows:

a. Particulate Matter (less than l0 lniclon) - 100 pg/m3 (PMl0 pg/mr 24 hrs. basis)
b Particulate MatLer (less than 2 5 rnicron) - 60;-rg/nr3 (PM2 5 pg/ni 24 hrs. basis)
c. Sulphur Dioxide ISO2I (24 hls. Basis) - 80 pghn3
d Nitfogen Oxrdes [NOxl (24 hrs Basis) 80 pg/nr]
e Carbou Monoxide [COl (8 hrs Basis; - 2000 pg/nr3

2. The industry shall take adequate rneasures fbr conhol of noise level generated from industdal activlties within the
premises less than 75 dB(A) during day trlne and 70 dB(A) during night time.

3. The industry/unit shall nake the necessary anangements fbr control of the fugitive emission from any souice of
emission/section/activities.

4. Appfoach roads shall be rnade pucca to control the fugitive enrissions of par ticulate rnatter generated due to transpo(ation
and internaL movements.

5 PPshall take eflecllve steps lbr extensrve tree plant tiou ol the locrl trec species lbfgeneral impfovenrenr ol-
envifonmental conditions

A.trditiorttzl Air coftditiatu:

1) Mrne managernent shall provide pucca foad fbr rnaterial trirnsportltron
2) Mine nranagement shall not use village fotd tbf tfanspor'lrtron
3) Mlne management shall provide tugitive emission control .lfranqenrents
4) The vehicle used lbr the transportation oisand sball be PU cerrilied aud shall be pfoperly maintained to reduce the noise.

Consent No:AW-51683



\,

Consent Order

GEJVER,AI, CONDIflONS:

ir#ilti"lTiill1li:':il,T;#liJ]'t.dhva Pra'resh Porr'Lion contror Boad and/o, rhe,, aurho..ized ,ep,csenrarive,

,oaou' 
To tntPttt tuw mate'ial stoc (, lnanuf-actudng processes, leactors, paemises etc to perfbrm the tunctions of the

c, To have access at rea
Consenr sonabie trntes to any r_ecofds tequ;red to be kept undef the telnts and condjtions ol this

5 Bala'ce consent/ aurhodsation fee' ifany shall be recoverabre by the tsoard even aralaterdate.

!;[i,1:",ir,T:j"'1,1f,:iT:::: ll, il::i:;' 
t,,'. *o fees as requi,ed bv the boarc] not letrer than r 80 day prior to the

(a) Violation of any terms and cond
'epresentation of fatlure to disclose fully all relevant facts

eliminalion of the authorized clischarge

necessary action will be inilitted uclliI

/id{-lr i!0'rtr: r,. t : ..::, : :, ,.

1 [f rhe stream is clry, rhe ex
whjch rs a functron ot loc undisturbed elevati t!om,

2_ The Inine lnanagernent sh
conveyance channels sho its Natutal coufse

3 Tr.ee plantation shall be c4. rhe maximurn depth of th lr",rliffiff""";; ,in 
in

rrr rd.

should be kept under contl
transporting the rniner al sh mtsslon norms Vehicles used fbr

g Aftei nrini-ng i lete. loaded.

9. Mine ntnug-en 1t s. lope in the direction of the tlow
l0 'l'he lrine Mana-lreme nr \hi 

roLr,i yelr enclrn-q 3lst March on or belirr.e



Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele | 0755-2466191, Fax-0755-?4637 42

MoEF/CPCBMPPCB from time to time as required and, if applicable.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (prevention &
Control of Pollution) Act,l98lis granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to nrake an application to thjs Boarcl rhr.oueh XCN at leasr Six mdnths betbfe the date of
expiry of this consent. The aPpllcant without valicl consent (lb| opelation) of the Boald shall not br ing in to use any ourlet fbr
the discharge of effluent and gaseous en]|ssron-

For and on behalf of
M.P. Pollution Control Board

t&ill
*}i:

&,f"t.;-* *
e-Signed On 15/06/2020 13:04:02
(Organic Axthentication on AADHAR from UIDAI Server)
TPAV # TFG4D716Q9

^4"?

ACIIYUT ANAND MISI.IRA
Member Secretary

Consent No: AW-51683

Page:5/5



Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - l(r MP
Tele : 0755-2466191 , l'ax-ll7 55-24637 42

Outnard No: I 00442 ,l5/0612020 Corsent \o:AW-51685

To,
The Occupier,

Kh.No. E7l2, Village-Aanchalkheda, Tehsil-Babai, Distt.-Hoshangabad,
City : Aanchalkheda,
Dist : Hoshangabad, Tal : Babai, SIDC : Not In SIDC

Subiect: CrantolConsent to Opefate undef section 25 ol thc \\'ller (Pfelention & Conrrcl ofpollulion) Acl.197,1 uncler secrion 2l
ol the Air (Pfevention & Conrrll of Pollurion) Acr.198 |

Ref: 1. Your Consent to Opefare Applicarion Receipt No l00l 107 Dr | 106/2020
2 M P State Mining Corpolation ltd Lette ro 96T dltccl l0/06/2020 regafding extension of contract

wlth reference to youl above application tbr consent to operate has been considered under the afbresaid Acts and existing Nles therein.
Tlre M P. Pollution Conh ol Board has agreed to gfanr consent up to 3llo3l2o2l, subject to the f'uliillment of rhe tefms & conditions,
enclosed with this Letter and

SUBJECT TO THE FOLLOWING CONDITIONS :.

a. LocatioD: Kh No 87/2. Villaqe Arnchalkhecla. lt:lrsil Buhlrr l)isI l]oshilIlrirhl(l
b. The N,Iining lease area:

c. Product & Production Capacity:
/Product

of River Sand E2600.00 Cubic Meter Per Yaer
Note:- 1) Minc Managctnent shatl ens rc that the trrine shall opctott \)ith t'alid mining lcase anal valid Envircmnentat Cteamnce. As per OM

dated 25/03/2020 of M,EF&CC the validitr of EC i! exkndcLl till 10/06/2020 thereforc dter 30/06/2020, Drine shauope.ate with
valid e)1|iron tc tal c[eatutrce,
2) Forotry Lhange in above nining lcasc nreo, ptoduction Lalacitl, I'Pshullolttttinfcshco te tfronhc Boaftl-
3) Mile na agatrent slkrll ensurc the cornplientt oJ ot dtr tus ,(t bj Ilon'blt! N'l i OA 10/2020 (CZ) on daktf

01/06/2020, NG'l OA 17/2019 (CZ)on (latcd 26/11/2019 ud in O,t 360/2015 (I'B) pcrtaiuitlg to susrain&bte sa (l
Mining.

1) Mine managanenl shall conplied. witll the EnJorcement & Mo itotin| Grridelircs for Sand Mining issued b)
MoEF&CC on January 2020

The Validity of the coDsent is up to 3l/03/2021 ancl has to be renewed betble expily oi consent validity Onllne application through
XCN with annual Iicense tees in this regard shall be subnritred to this oflice f) months befb|e expi|y ofthe consent/Author.ization.
Boald reserves the dghl k) Nrnend/cancel / fcvoke the above concl ion rn parr or rvhole irs rnal when feqr.rirecl

Enclosures:-
* Conditions undrt Wttef Ac(
x Conditions uncler Aif Act
* Ceneral coltditions

CC to :-
I District Mining OfTicer, (Mining Section), Collector ofllce, Hoshangabad Drst Hoshangabad (M.P ) for informarion.
2. M.P. State Mining Cofporation, Arem Hills, Jall Road, Bhopal (M p ) ibr.necessary action please.
3 Regional officer, Regional oflice, MPPCB, Mandideep (M p.)

l0 486 I lccr

P ,. :-., " -,'--:,

€-Signed On 15/06/2020 13:53:44
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # OPOMNSIl6X

/,. /

/'
ACHYUT ANAND MISHRA

Member Secretary



M.P. Potlution Control Board
E-5' Arera ColonY

'.T1f'TJ.1H;,H:'i""J3#-;m

Itn" o^u, uuon,u, t'f sewage at out fell ol fie unit shall nor ercccd 0 40 KL/dilY

rrttutrd 100 rneter awaY from the bank ot the

2 Sewage l feirlnlcnt l

rivef and maintain lhe

SusPcn.Lcd Solids

rBoD3 DLrYs 27 
_C

(loD

Bctween 55-90

Not excecd 10O tng/l

Not cxceed 30 mg/l

Not cxcecd 250 mg/l

trernents specitied above shall be representative of fie

th
bo

' catrons
Ition ol

ne

ll bc Lr:erl

Consent. 
measufement of samples lar(en puNuant to the fequirements of this consent as

ii. The applicant shall fecord tor eacn

of thc coul r'

.h ,, ,,- Mont(oting
5 Reporting-of Monitlt"-! L:: rhis corlsen! shiLll be strnrnrirri7-td .Lr1(l IcpoLleclbv\ub rttingJDr\chrr8elvl
Monitonng Inforrllation f equlf e

report on line to the Board

l':Jl de n vant regulations

nrcd hP le action nor felive

.n w 
':; 

bj to clauses

8'Industry/Institute/InemanagcmentshalisubmittheinfolationonllnethroughXGNinret.erence|ocomplianceol
consent conditions

Ad.clitional Wc.tc r -cotrcliti o I L:

Mine management should pfovide toilets lbr lcbors Consent No:AW-51685 P^se.2|s



Consent Order M,P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, F^x-07 55-2A,637 42

l Ambient air quality at the boundary of rhe industry/u n ir prcnrises shall be nronit()reci and fepofted to the Board r-egurary
on quanerly basis: The Ambienr air qualrtJ, norms are prescr.ibed in MoEF sazerte notrfication no CSIt/826(E). dated:
16/l l/09 Some ot the par-ameters are as tbllorvs:

a Particulate Matter (less than I0 micron) 100 pg/rn3 (PM!0 gg/m3 24 hrs. basis)
b. Particulate Matter (less than 2.5 nric.on) - 60 lg/rrrr (PM2 5 pg/m3 24 hfs. basis)
c. Sulphur Dioxide [SO2] (24 h.s Basis) - 80 !g/m3
d Nitrogen Oxides [NOx] (24 hrs Basis) - 80 [g/m]
e. Carbon Monoxide [COl (8 hrs Basrs) - 2000 prg/nr3

2 The industiy shall take adequate measures ibf conhol of noise level genefarecl flonl industfial actrvities within the
premises less than 75 dB(A) du ng day rirre and 70 dB(A) during nighr rirne

3. The industly/unit shall make the necessary an angeDrents fbr conLfol ol the fugitive emission from any source of
emrssion/section/activities.

4 Approach roads shall be made pucca lo conuol the fugibve ernissions of particulare matter generated due to transporration
and internal moveme)lts

5. PP shall take eflective steps for extensive nee plantation of the Iocal tlee species fol gener-al imp[oven]ent of
envifonmental conditions.

4&11!iotL4l Ait' c*rndiriotrc..

1) Mine managernent shall provide pucca rcad tbf Intteliill rrilnsporrituon
2) Mine manaeemen( shall not use village road fbr tr.arrspor raLron
3) Mine management shall pfovide tugitjve etnission coltttol ruansentcnrs.
4) The vehicle usecl fbf the transpoftation of stnd shall be PLj ccrtilicd ancl shull be ploperly narnrarnecl to reduce rhe noise

Consent No:AW-51685



M.P. Pollution Control Board
E-5. Arera C{F)nY

Parvavaran Parisar, BhoPal ' f,FtlP
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GEIVERAI CONDI?TONS;

lTheapplicantshailal]owthestaffofMadhyaPradeshPollutioncontloiBoa|dand/oltheirauthonZedreplesentatlve.

Board.
bToellterUpontheapplicant.spr.enriseswhe|cllnelflucnl\ol||ceislociltecloril]lvhicbany|ecoldsafere<luiredto

3'Theissuanceofthisconsentdoesnotconveyanyp|operryr.ightsineithertea]olpeNonalp|opeltyolanyeXclu\ive
p.i"ri"g".r, 

"". 
a*. tt authorise any inuutinn ni pt'ttonui 

' 
ights' 

'ror 
uny infr ingenlent of Cenfi al' State or local laws or

regulations.

4.ThiSconsentisglantedlnEspectofwaterpo]lutioncontro]ActlgT4orAirPollutionconirolal9Slonlyanddoes
not relate to any othe, o"purt-"nv.A-g"n"ot iit"ns" l.equi'"a flom other Deparlment/Agencies ha lo be obBined by the

unit separalely and have to cornply separately as per thefe Act / Rules

5. Balance consent/ iluthorisation 1ee, il arry \hrlll be lecovclilblt b)' tht l3tl;rrtl cYen ilt a later dl(e

6 The applicanr sh|ll subDlt sLlch intbfrlliltron. tbrnrs rrrrd lccs rr: r'ecltrirccl by the bolrcl not lener than l8[J di]y prior rc lhc

date ol expifation ol lhis consellVatllhoflslltloll

(c) A change rn llny condilion that reclui'es ternPofilfY of pcl llli

9. on violation of any of the above-nlentionled conditions the consent graDtcd will automatically be taken as canceled and

' necessary action will be initiated aSainst the mdustry'

1'T|thestreamtsdry'theexcavationlnustnotprccee(lbeyon(lthe]oweStundlsturbedelevationoIthestreamboltoln,

lclrcd ol rrloditied'

llle
sta for the previous year ending 3lst March on or before

5



Consent Order M,P, Pollution Control Board
E'5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-07 55-24637 42

MoEF/CPCBMPPCB from time to time as required and, if applicable.

Consentauthorization as Equircd under the Water (Prevention & Control of Pollution) Act, 1 974 , The Air (Prevention &
Control of Pollution) Act,lgSlis graDted to your industry subiect to fulfillment of all the conditions mentioned above. For
renewal pupose you shall have to make aD application to this Board through XGN at least Six months before lhe date of
expiry of this consent. The applicant without valid consent (tbr opefation) of the Board shall not bring in to use any outlet fbr
the discharge of effluen( aDd gaseous emission.

Itdr tg,r.r

f rr'r
EF"-..+-*,---

e-Signed On 15i06/2020 13:53:44
(Orgaric Authentication on AADHAR from UIDAI Server)
TPAV # OPOMNSI46X

Fol and on behalf of
M.P. Pollution Control Board

1/ t
..-trAflt ' .',1-b 

?
/

ACHYUT ANAND MISHRA
Member Secretary

Consenl \o:AW-51685



Consent Order M,P. Pollution Control Board
E-5, Arera ColonY

Paryavaran Parisar, BhoPal - l6 MP
Tele t O7 55-24(>6191, F ax-0155-M(t37 42

[;;",,,;;;]
Consent No:AW-51684

Outward No: 1 00441,1510612020

To,

Kh.No. 365, Village-Mehraghat, Tehsil & Distt -Hoshattgabnd'

City : Mehraghat'
Tal : Hoshangabad, Dist : Hoshangabad, (M P )

Subject: Crantof Renewal of ConseDt urrder sectior 25 ofthc Water (Plevertion & Control of Pollution) Act'I974 under

section 2l of the Air (Pievention & Coutrol of Pollution) Act,l98l

Ref: 1. Yout Renewal of Consent Apphcation Receipl No 1003l09Dt 11106/2020

2'MPStateMiningColporation)tdLetterno96Tdatedl0/06/2020regardingextensionofcontract

With leftrence to your.above applcanon fo. Renewal ol Cousent has been considered under the atbresaid Acts and

existing rules thereiD tne M. P pottution i;nt|ol Boafd has agfecd {o gfirnt conserlt up to 3l/03/2021, subject to the tulfillment of the

telms & conditions, enclosed with this leltef and-

SUBJECT TO THE FOLIDWING CONDITIoNS :'

2l 'N & 770 50' 22 ?6"E

K No. 365, Afea ll 655 Ha . Village-Meb aghat Tehsil & Drstt -Hoshangabad ' (M P )

b. Mining l,ease area: I I 655 ha

c. Product & Proclttction Capacity:

I A'cuvfiy / Product aty / year 
I

$ining ol' Sand l'16,500 Cu

Note:-1)MineMaragemenlshallensurelhatthelnineshalloperulevilhwlidnininglease(tnd|alii!AsperOM
dated 25/03/2020 of MonraiC i" ,onaity oJ EC is ixtendc t titt 30/06n0207hercfore after 3 te with

v id entiromn enkll clearance.

. 2) arca, produclion capacitl' c thc Board'

t ltpliaice of orthr pas*tl b1 1 on dated

aiul 26/1j/2019 tttd i 0'r in nahle sand

Minrng-
4) Mine naltuSetuc l shtrll conplicd with lhe Enforcene !& M oninrin g Cuidelines Jbr Sand Minrnq issued bJ

M,EF&CC on January 2020

Board reseFes the dgllt to amend/cancei/ fevoke the above conditron in part or whole as and when required

Enclosures:-
x Condittons Llndef Water Act
* Conditions Lnldef Aif Act
* Cenefal condltions

CC to :-

'rj'! 
{e 6 t/.&ir

e-Sisned On l5/06/2020 l3:05:20
(Or;anic Authenlication orl AADHAR fronr UID4I Serv(r)
TPAV # X622I4J6V?

ACHYUT ANAND MISHRA
Member SecretarY

The OccuDier',

Pase: I / 5



Consent Order M,P. Pollution Control"Poard
E-5, Arera O$ony

Paryavaran Parisar, Bhopral: l6 MP
Tele : 0755-2466191, F ax-01 55-2,4637 42

L The daily quantity of sewage at out fall ol the unlt shall not excced 0.40 KL/day

2. Sewage Treatment :- The applicant shall provide septic tank and soak pit ar-ound 100 meter away from the bank of the
river and maintain the same properly to achreve ibllowing standafds

pll

Sos|.nd.d So trl\

BODr Dr)\ :i 'C

coD

Bctwccn -55 90

Not cxcccd 100 ng/L

Nor cxcced l0 nrg/l

NoL cxcccd ljO nrEL

3 Compilation ol Monitoring dala-
i Samples and rneasurements taken to meet the monitodng requirements specitled above shall be representative of the
volume and natule of monitored discha|ge
ir. Foilowing pronrLrlgation ofguidelines establishing test procedurcs lbr the analysis ofpollutants. all sanpling and
analytical methods used to rneel the monitor-ing require ents specilicd above shall confblrr to such guidelrnes unless
otherwise specifled sampling and analyrical methods shall conlbrnr to the lirtest edrtion of the lndian Standar(l speciflcations
and where it is not specjtied the guidelines as pef sta[dafd methods lbr the exarrination of Watef and Waste ]atest edition ol
the American Public Health Association, New York U S A shall be used.

4. Recording of Monito ng Activities &Results-
i. The applicant shall make and maintain online recolds of all infblnration lesultrng from monitoring activities by this
Consent.
ii The applicant shall fecofd fbr each nleasurement of samples tuken pur'sr.lrnt rc the requifements ofthrsConsenras
tbllows i

(i) The date. exrct place aud rime ol sampling
(ii) The drles on which analvsis werc pcrlornrcrl
(iii)Who peflbfnred the aDillysis'
(iv)The analytical rechniques or methods used tnd
(v)The fesult of all required analysis

iii. If the applicant monitors any Pollutant more frequendy as is by this Consent he shell include the results of such
monltodng in the calculation and reporting of values required in rhe discharge monitoring reports which may be prescribed
by the Board Such incleased frequency shall be indicated on the Dischalge Monitoring Report Form
iv. The appllcanr shall retain fbr a nlinirnu rr of 3 years all fecords of Ironibring activitie\ including all records of
Calibr.ationandrlaintenanceo|insn-unlcn(lltionando|igini]Ist|ipchlLlt
Theperiod ofrerenrion shall be extended during rhe coufsc ol lny Lrnresolrccl liligarion regarding the dischirfge ofpollutants
bythe applicantofwhen requesled by Ce t|ul ofSt cllorrdor thccourl

5. Repolting of Monitoring Resultsr-
Monitoring Information required by this Consent shall be sunlmarized and reported by submitting a Discharge Monitodng
repofi on line to rhe Board

6 Linitation of discharge of oil Hazardous Substance in hafnlful quantitiesr-
The applicant shail noi dischafge oil or othef hazardous subslances in quanrities delined as harnrful in relevant regulations
into natural water course Nothing in this Consenr shlll bc(leclredtoprcclLrdetheinstituti0nofanylegal action norrelive
the applicant tronr any responsibilities, liabiliries, or pcnalrics Lo uhi.h thc upplicirnt is oI nray be subject to clluses

7 Disposal of Collected Solid waste-
Solids, drfi, silt of other pollutant separated fron or resulting hom rfeatrneDt shall be disposed of in such a manner as to
prevent any pollutant frorn such materials fiom entering any such rvater Any live fish, Shall fish or other animal collected or
Llapped as a fesLrlt of intake water screening or treatment may be retulned to eaters body habirat.

8. Induslry,{nstitute/rnine managelnent shall submlt the rntbrmation online thlough XGN rn leterence to conlpliance of
consent conditions.

Additia?t rzl \,yg[er ea ft .litit]tr :

Mine management should provide toilets forl.bor. Conr"nt No:AW_SI6g4



Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191. F ax-Oi 55-U637 42

1. Arnbient air quality at the boundafy of the indust|y/unit pfelnises shall be nronitored and feported to the Board fegularly
on quarterly basrs: The Ambient air quality norms are prescribed in MoEF gazette notitlcation no. GSR/826(E), datedl
16/11/09. Some of the parameters are as fbllows:

a. Pafticulate Matter (less than 10 micron) - 100 gg/m3 (PM10 pg/m3 24 tus basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/rn3 (PM2.5 pre/rnr 24 hrs. basis)
c. Sulphur Dioxide [S02] (24 hrs. Basis) - 80 Ug/nr3
d. Nitroeen Oxides [NOxl (24 h|s Basis) - 80 prg/nr]
e Ca$on Monoxide [CO] (8 hls. Basis) - 2000 pg/nrr

2 The industry shalltake adequate mcrsures tbrcor!!l ot noisc lcvcl !:cneraled t'fon indusrrial activlties within the
premises less than 75 dB(A) during day tirne and ?0 dB(A) during night tirne

3. The industry/unit shall make the necessary arrangements tbr control of the fugitive emisslon from any source of
emission/section/activities.

4. Approach roads shall be made pucca to control the fugjtive enlissions ofpal1iculate matref generated due to transponation
and internal movements

5. PP shall take efiective steps fbt exteDsrve hee plantatDn of the local tree species lbr genelal inrproiement ol'
envir onrnental conditions.

Aclrlitioftal Air c onditiorl.: "

1) Mine managernent shall provide pucca road fof mareritl tr.ansportarton
2) Mine management shall not use village foad tbr trilnspor tlrron
3) Mine managerrrent shall provide tugitive enission contlrl irrrirnrtcnrents
4) The vehicle used fbf the tfanspofiation oi sand shl]l br PU cerlilie(l ancl shall be prope|ly nraintained ro reduce the noise.

Consent No:A\'\ -51684



Consent Order M.P. PollutioD ControlBoard
E-5, Arera.Srlony

[\ryavaran Parisar, Bhopal:-ld MP
Tele : 0755-2466191 , Fax-07 55-2463742

GENERAL CONDITTONST

I The applicant shall allow the stalf oi Madhya Pfadesh Pollution Control Board and/oL their authonzed representatrve,

upon the fepr'esentNtion of cledentials:
a. To inspect mw material stock. nranufacturine pr-ocesses. reirctors. prenrises etc to per tbr m the fu nctions of the

Boafd
b. To enter upon the applicant's pfe ises whefe rLn efllrrent sour-cc is located of in which any fecofds afe lequifcd to

be kept under the ter nls and conditions of this Consen t

c To have access at reasonable tinles to any fecords fequifed to be kept under the tefns and condltions of this
Consent

d To inspecl iLt feasonabie tinles rny rnonitorn! equrpnrent ,)r nonitor'ine nrethod requrled in this Consent: or.
e To sllrrLrlc rt reasonable tirnes urv dischalgc of poll Lrnts

2 Thls consentiruthofisatton is tfanslefable. in case of chrnge ()l o!\'nefship/m0nagernent lrnd ,rddfesses of nerv
Owner/pa(ner/Dir ector s/ploplietoI shoLrlcl irnnrediatel)' iLppll, Ibf thc siunc

3. The issuance ol rhis Consent does not convey any property fights in either |eal ol personal property or any exclusive
privileges, nof does it a0thodse any invasion of personal Dghts, nor any infiingement of CenLral, Staie or local laws or
regulations.

4.Thisconsentisgrllrrtedin|espectofWaiefpollutionconrol Acr 1974ofArfPollutronControl acl, 198|onlyaiddoes
not relate to any orhef Department/Agencies License fequiled flom oLhef Depa11DrenL/Agencles have lo be obrained by the
unit sepamtely and have to conlply sepalxrely as per rhere Acl / Ilules

5. Balance consent/ authoflsation fee, ilany shall be recove|able bv the Boar-d even at a later date

6. The applicant shall subrnit such lnlbmratron, fb|ms and tles as requir-ed by the board not lerter than 180 day pfiof to the
date of expiration of this consenL/authorisation

7 Knowingly making any false statemenr lbr obtainrng consent or comphance of consent conditions shall result in the

imposirion of c|.lrnrnu] penalties as provided undef rhe section 4 2ig) of the Wrte. Act of section 38 (g) of the Air Act

8'Afiernoticelndclpportr.tnit-vfbLthe|l.il|in!.thisconsentnlil\,c[(xlji]cd-
or in part during its tefllr fbr catrse incltlding. btll not linrilc(l lo th( loll()\\'rn!

(a) Violrtion of rny ternrs arrd con,:litiorrs of this (\)rrscnl
(b) Obtrining tllis Consent by nlisfepfesentation ol lailure to drsclose lully all relevant fhcts.

(c) A change rn any condition that requir:es tempo.afy or pe nanent reduction or elimination of the authofized drschtrge

9, On violation of any of the above-mentioned condltions the conlsent granted will automatically be taken as canceled and

necessary action will be iritiated against the industly.

Addiiiati i .i'i:.1!i;o''r:
I Tt the streNm is df),. the excavalion mLrst rlot proccc(l b.'\,o rd the lorvest undisturbecl elevation ofthe stfea bottont.

which is a function oflocal hydfrulics. hyclrolog),. irnd qer)rnorpholo-qy

2. The nine management shall ensLrre the consewation ol r ivef ecology & its Natural course. Established water
conveyance channels should not be relocated straightened ol rroditied

3. Tree plantation shall be carfied oul in open area avaiiable along the bank ol River to conserve its Natural course.

4. The maximum depth ofthe mine pit shall not exceed 3 0 lneter'& mining shall be done above the watef level No in
stleam mrning shall be done

5. The rrinrng activity shall bedoienlanually Mining\!ill be done with the help of spade. basket & shovel byliliing&
lolding rhe sand iD small uolleys .No dunrper/tnrcks shrll hc usecl F{eavy vehicles shrll not be allowed on the banks

tbf lo ding/a anspofting ol sirn(|

6 'l'he sand shall bc t| rspoflcd b! smillLro]h\5 rLp lo rh! N4iurrll \liLcking yilrd Prope|air polluLion control

ar'fan-qernents shall be pfovicled !r yard () prrvcfr fusitivc eIlission duc lo loading/un]oading actrvity.
? Transport vehicles will be coveled with taurpoline to nrinimize clust/sand particle emissions Vehicula emissions

should be kept under control and regulafly Dronitored fbl co:npliance ofemission norms. Vehicles used for
transporting the mineral should be covered with tafpaulins and optimdly loaded

8. Afier mrmng is complete, the edge of the pit should be gfaded to a 2 5:l slope in the direction of the ilow
9 Mine management shall subDrt the annual replenishnlcnt llan
10 The nrine Managenrent shall submit envifonnrent0l \rillcmert fi)r thepreviousyerfending3lstMafchonorbefbre

30th September every vcilf to lhe Borrd
ll The nrine Managenrenr shrll co nrf_iowen tr l'l tltA iSici,hft{ c r s/ll u le s. direclions, sLride lines issuecl by
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopat - 16 MP
Tele : 0755-2466191, F ax-07 55-24637 42

To,

Outward No:100437, | 5/06/2020 Consenf No:AW-s1680

The Occupier,

Kh. no. 181/1, Village: Rajon, Teh: Babai, Distt. Hoshangabad,
City : Rajon,
Tal : Babai, Dist : Hoshangabad, CM.P.)

Subject: Grant of Renewal of Corisent under section 25 of the Wrter (Prevention & Control of Pollution) Act,l974 under
section 2l of the Air (Prevention & Control of Pollution) Act,l98l

Ref: I Your Renewal ofConsent r\pplicution lleccipL No llJ01108 Dt 1110612020
2 M P Srate Minlng Colporation ltd Letter Do 96? dated l0/06/2020 regajding extension ofcontract

With reference to your above application fof Renewal of Consent has been considered under the aforesaid Acts and existing
rules therein. The M. P. Poilution Control Boad has agreed to grant consent up to 31/03/2021, subject to the fulfillment of the terms &
conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDJTIONS i-

a. Location: Ler. & Long (A)22040 24 10"N&77'r,S5 1217 F..(B)22'r.10 24.53"N & 7?0 55' 28 12"E.(C) 220 40',

46 06"N & 770 55' 22 34"8 (D) 224 40 44.65 N&77('55'11.38'E',
Kh. no 181/1, Vrllage:Rajon, Teh: Babai, Distt. Hoshangabad, (M.P.)

b. Mining Lease area: 17.500 ha

". 
P'od u", Sj.oqur,lqlgjlllq,

I Activity / Product
I MINING OF SAND

Qty / year
2.62.500 Cubic Meter Per Year

Not.:.1)MineM|1nage'nen|!haltensuretha!|hcD|incsI|oIlopt|lltl!||i|Il|1|idDli'ti]lB|l!(1
dated 25/03/2020 of M,EF&CC the \,ulidi1)'of E( i\ $tendkl till .t0/A6/2020 thcrclort nler 30/06/2020, Dti e sha operatc x,ith

vllid environ tentn[ clcarance.
2) For anl change in aboye miting lcase area, proiluction capacit|, PP shall ohlainfresh consentJro the Board.

' 3) Minc ,nanagernent shall ensure the cornpliancc of ordcr passcd h! Hon'ble NGT in OA 10/2020 (CZ) on dated

01/06/2020, NGT OA 17/2019 (CZ)on dated 26/112019 and in OA 360/2015 (PB) pe oining to susturinable sand
Mining.

4) Mine managenent shall complied with thc Enforcernenl & Motritoring Guidelines for Sand Mining issued bj
MqEF&CC on January 2020

The Validityof rhe consentis up to 3l/03/2021 and has to be renerverl beforccrpiryofconsentvalidity ODline applicrtion through

XCN with annual ljcense fees in rhis fegrfd shilll be subnriLrcd ro thi\ {)flice 6 nronths belirre expiry of the consent/Authoization.
Boafd reseNes the light to anend/cancel / r'evoke the above condirion in paft or whole as and when required

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditiorrs

CC to :-

/
e-Signed On 1510612020 12159t39
(Organic Authentication on AADHAR fi'om UIDAI Scrver)
TPAV # 15ULH268A7

ACHYUT ANAND MISHRA
Member Secretary



Consent Order M.P. Pollution Co@l Board
E-5, AriFj Colonv

Paryavaran Parisar, Bhopal - l6 MF
Tele : 0755-2466191, F^x-07 55-?A63j 42

P

!ea.4d{&:!.
Mine management should provide toilets tor labors.

| . The daily quanriry ()1, sewage at our lall ol.rlte unit shirll nor excccd 0.70 Kllday
and soak pir around I O0 meter away fiom the bank ol the
afds_

,BODJ Days 27 
oC Not excccd 30 nrgl

COD Nor cxcc.d 150 rg/

3 Compilation of Monirodng dara-

quiremenrs specitjed above shall be rcpresentative of the

4 Recording oi Monitoring Activiries & Results_
i rhe plicant shall make and maintain online recotds ofall infbrmation fesulting t'rom monitoring activities by this

(t) The date, exact place and tinte of sampli
(ii) The dales on which analysis wefe pefo ed
(iir)Who per.tbrnred rhe analysis l
(iv)The anrlytical technrques or-methocls usecl ancl

is by this Consent he shell rnclude the results of such

5 Repofting of Monjrofrng Resultsj-

Hil$",t,::iru:i::Lequi.ed 
bv this Consent shall be sum,'.a.ized and reporred by submitting a Discharge Monitor.ing

zardous Sub
I of other ha
n this Conse 

s defln s harrrful in lations

ies, lrabrlitje 
the irls ion of any le lelive
licant r may be subj

7 Disposal of Collecred Soiid waste-

8 Industry'{nstitute/rrrine rnanagement shall submit the infbrnrarion online thfough xcN in reference to compliance olconsent conditions.

Consent No:AW-51680

Paget 2 / 5



Consent Order M.P. Pollution Control Board
E-S, Arera Colony

Paryavaran Parisar, Bhopal - l6 Mp
Tele : 0755-2466191, F ax-07 5S-2A63i 42

a. Paniculate Matter (less than l0 micr.on) - 100 gg/m3 (pM 1 0 p g/m3 24 tu s. basis)
b. Palticulaie Matter (less than 2.5 micr.on) - 60 prg/m: (pM2.S pr-g7mr 24 hN basis)
c Sulphur Dioxide [SO2] (24 hrs Basis) - 80 !g/ml
d. Nitrogen Oxrdes [NOx] (24 hrs Basis) - 80 pg/nrl
e. Carbon Monoxide [COl (8 hr.s Basis) - 2000 !g/nr3

2. The rndust.y shall take adequate rneasures fbr conh!l of noise level oenefated frorr industrial activities within rhe
premises less than 75 dB(A) during day rirne and 70 dB(A) during ni-ehr rinre

Ad.ditio4c& Air ao &riitio&:j

l) Mrne manar:entent shallplovide pucca load tbt natefiill !ansporrilttotl

4) The vehicle used fbr the transportation of'LLnd shrll be Pli ecrrriieLl .rnll shall be properly rnaintained to reduce the norse.

Consent \o:.\ W-51680
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Consent Order M,P. Pollution Contlo| Board
E-S, Are*F:Qotony

P.ryavaran Parislrr, Bhopat - 16 Mp
Tele : 0755-2466191 , | ^x-li 

SS-2463i 42

GENERAL CONDITIONS:

-- To inspect raw nraterial stock, rrlanlrtactunngprocesses. reacrors. pre'nrses crc to perrorm the functionsoftheBoar
b To entef upon dre applicanr's pt etrises wher-c an e lfltrent

be kepr undef rhe tefms dnd condirjons oi rhis Consent
so rcc rs toc (ed of In \ahich any recofds afe fequifed to

c To have access at.easonable tilnes to any records lequi|ed to be kept undef the terms and condition$ ot thisConsent.

5 Balanceconsent/autholisatlontee,ifanysha,bereco'e*rbrcbvrheBolrdevenatarater 
dnte.

(b) Obtainrn-q this Consent by rrisrepJcscntrlior ol tirilurr ro Jr\clo\c tull\ ll relcVanr tlcrs(c) A change ilr ary condrtion that fe.lLrrr es lenrpoflrv or per nrilrcnt reductiorl or elilninarioD ol the author ized drschar ge

9 on violation of any of the above-rnentioned conclitions the conscnt granted will automatlcally be taken as canceled and. necessaly acriou will be initjated against the induso.y

con'evance crranners sho!rcr nor be ,..',.",,,"0 .,, ,,'li],1],]li:l ",,;,:ifi:,r irs Narufar coufse Esrrbrrshcd $/arel

stream lnining shall be done.

cal tor contpliance ofemission nor_ns. Vehicles used for.
paulins lrnd oprir.Dally loaded

30dr September every yelr lo thc Boafcl

5



Consent Order M,p. pollution Control Board
E

Paryavaran Parisar,
Tele : 0755-2466191, F

MoEF/CPCB/MPPCB from tirne to time a. r"quir"d and, if appliu6f,

Act,l9-74 &
conditions
st Six mon
hall not bn t fol

For and on behalf of
M.P. Pollution Control Boa-rd

:39
ADHAR from UIDAI Server)

,f./ /
,//oaf,{- 14v4t?

u
ACHYUT ANAND MISHRA

Mernber Secretary

Consent \o:AW-51680
rhn CefliJi.aic seElutet r1,tu \ra nr rk in trc tutnt otl

Page:5/ 5



Consent Order Nl.P. Pollulion Contlol BoaId - lYandidccp
Plot 28C. Sector Nqv

lDdustrial Area
Mandidccp

Tolc : 934029q512

Consent No:Aw-76603

-.

i

e-Signed On 1310612020 11:.23:.59
(Organic Authentication on A,A,DHAR from UIDAI Server)
TPAV # GO2UOKOSWH

L District Mining Ofticer, (Mining Seclion), Collector of]ice, HoShangabad (M.P.) lbr inlbrrnation.

2. M.P. State Mining Corporation, ArcraHills,Jail Road, Bhopal (M.1.) fol necessary actior please.

+='Ekf'-
RISHIRAJ S]NGIT SENGAR

Regional Ollicer
t

i ii
i

,'.]

IfiDSCglftftSo6/2020

M/s. The M:P.State Minins Corporation Ltd.(Lessee)

a. LocfitioD: Kh,No.

Mis Sainik IndustEics Pit Lt( (Sub Lessee)
(Kasda Raiyet Sand Mine-4.00 Hcct.)

Ftal No.20l & 2Lz,Vik^s Pl^z Building No.2, , :l
Locrlshopping Centre, Kalkaji, , ,.1
Ne\v Dethi- | 10019 I 'i i

. 'rli li
Subject: Craut ofConseutio Operate under section 25 of the Wicl (Prevdniiou & C nrrol of Pollution) Act, | 974 urder sectioD2l

oflhc Air (Prcvpntion & Control ofPollution) Acl,l98l

*Re f: Your Consent to Operate Application Receipt No. 10031 l0 Dt. l l/96/2020

lF,i ;i
With reference to your abovc application for consent (o gpF hte hai been considcred under the aforesaid Acts and cxisting

nrtcj lh,-rcjn. The M. P. Polturion Control Board has agrecd to grant cbriient up to13l/03/2021. subject to lhe fulfillmenl of thc tcrris &
conditrons, encloscd with tlris lgtter. i ii I { lt



Consent Order M.P. Pollution Conrrol Board - Mandideep
Plol 28C, Sector New

I ndustrial Area
Mandidccp

Tclc : 9340299512

1 Thc daily quantity oftrade effluent at out fallofthe unit shall

at out fall ofthe unit shall not exceed 0.800 KUday

2 Trade Effluent Treetnerit:- No tradc effluent generation shall

J. Sewage Treatment: Adequate Septic tank - Soak pit and land application,

tr i'€r Day) WC: I4;0q0

Domestic Purybse 2.0p0;; 0:800 Tankeis

2 Dusl Suppression l2 000 0 000 Tankers

4. Compilation of Monitoring data-

the Arrelican Public l-lealth Association. New York U.S.A. shall

+. \-orlPUiruux ul'Yrullut Urts qara-

i. Samplcs aDd measuremeDts taken to meet the monitoring requiegrbDts specified above shall be reprcsenlatrve of the

volume and nature of monitored discharge.volume ano nature oI monlrcreo olscnarge,

ii. Following plomulgation ofguidelines establishing tcst procedlrUs for ihcs for thcanalysis ofpollutants, all sarnplirrgand

analytical methods used to meel the monitoring requirements specified above shall conlorm lo such guidelincs unless

orhcr wise specifiEd samplirig and analytical melhods shall confonn to the latcst cdition of the Indian Standald specifications

and where rt is not specified the guidelines as per standard methods for tlrc 'e.xan]ination of Water and WasLe latest edition of
the Arrelican Public l-lealth Association, New York U.S.A. shall.b€, irsed. .

iii. The applicant shall take sanples and measurenrent to Drcet rh'e lionthly rpquiremcnts specified above and repon online t
through XCN the sarne to the Board.

5. Recording of MoDitoiing,4ctivities & Results-

i. The applicant shall mdke and mainlain online records ofall inforrnation rcsulting fiorn nroDiloring activitics by lhis

Consent. i-,ti:
ii. The applicant shall record for each measurcment ofsamples t{ftgirlpurguapt to the lequiremcnts of this Consent as

follows: r ,i

(i) The date,;exact ilace and time ofsampling i ll i . , I I

(ii) The dates on wlrich aralysis wero perfomred

(iri)Who perfolmed the analysis?

(iv)The arialytical techniques or.methods used and i :.(v)Thc rcsult ofall required analysis 
J it I I

'̂(f 
iii. If rtre appticant monitori any Pollutant more fiequeDtly as is bylhiis Conlent hc shcll inclucle rhe rcsulrs ofsuch

rnonrro, iu! in the caltulatidn and reporting ofvalues required in ihc dischargc nroniroring reporls which nray be prescribcd

by the Board. Sr.rch iricreasid frequency shall be indicated on the Dischargc Mori{oriDg Report Form.

rv. The applicant shall retain all records ofmonitorin g all lecords of
Cal;bration and maintenance iginat stLip gtrirt r6ghiOi tor ing instr umentation.

The period ofretention shall urse ofan! Utiresolved I he discharge ofpollutants
bythe applicant or when'r.equested by Central or Slale Board or the iourt.

6. Reporting of Monitoring\Results:-
Monitorirg lDformatiou iequired by this Consent shall b€ sunrmarizcd and repoltcd by submittilg a Discharge
Monitoring report on line to the Board. - ' :l

7. Limitation ofdischargc ofoilHazardous Substance in harmful qrijntities:; Th ojl or orher
hazardous substances in quantities defined as harmful in relevant rcgirlationi iirto iD this
Consent shall be cleemed to preclude the institution ofany legal aciitin nor rilive ibilities,
liabilities, or penalties lo wl!ich the applicanl is or may be subject to clauses.

l

i iil
Consent No:AW-7(

T hk a2rtiliik !.,u nkd Jro $numi. bre ealil an.l doa not tequre phwcol tisn M.s, llfo \aliddtert anhte I o tB",tr ric.nt usn,E "TP) y' Nrhhet Page:2 /5
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M.P. Pollution Control Bonrd - Mondidct'p
Plot 28C, Scctor Ncw

lndustrial Arca
MandidccP

Tcle : 9340299512

disposed ot in such a 
'nanner 

as to pr;v;;; anv pollutanr :I t:"F":l:i1$ ft"m entering anv srch water Anv live fis

shall fish or othcr animat cotte"reo o, irufpeias a resutt of intaic',ivater scieening or trentment may be rctu.ned to caie

body habitat. i 
"

10. Provision lbr Electric Power Failure-

The applicaDt shall assure to the coisenr issuing a-uthority that rhe iOllic?hi 
has installcd or provided for a' alter native

"r""oiJpo*", 
,"ur"" ,um"i"nt ro of.'utt oit fa'"lliti"t urlti'"0'byl{he appliqlnt to m0intain compliancc with the tcrms

anJ con,litions of the Consent. 
, i;. i:

I L Prohibition ofBy Fasl system oftreatment lacilities-'' il;';l;;;;; ;r'dy-p*i'of -v aiJ"tg" from facilirics utilizcd by the applicant to maintain compliance with thc terns

and conditions.of this Consent in prohibited excePl :

i. where unavoidable to prevcnt loss of life or severe

ii. whcre excessiv€ storm dEinage or run offwould d for compliancc with the tcrnls

and conditions ofihis Conseniihe applicant shall i issuing authoriti€s in writing of

each such diversion or by-pass in accoidance with tl or reporting ion-compliancc'

l2lndushy/lnstitu(e/mir\emanagementsha]lsubmittheinfonnationonIinetbroughxGNntefcrencetoco|nplianceof
cousent conditiotts.

l0n Ircm sourcc

IornIom soulce

lOrn frorn sour cc

rn<r foam: rt{i , ri,l
ij,rii"gijr#r|o,r u"ginn,ng dite of issuance lhe applrcaDt shall nol discharge floating solids or visible [oam'

9. Disposal ofColl€cted Solid wasle/sludge-

nr',rl" ioio- enalotr'ter So-lids Slu<lges, dirt, silt or otber pollutarit

cmission/seclion/activities.

4. All other fugitive gmission sources such as leakages' seepages' spillagcs etc shall be cnsured to be Pl gged or

scaled or made airtight to avoid the public nuisance

5. The industry/ unit shall ensure all necessary arrangemollts fo1 control

activities or process within prcmiscs i .li . . ,

of odour nuisalce fronl the indllsirial

activities or process within prcmiscs

b

All the internal ,oads shall be made pucca to conrrol ttri Lilir;u" e,hi..ion. ofpaniculate malter generatcd dLIe lo

transportation and l'temal mov€me1ts. Good housckedlring prictices shall be adopted to avoid lcakagcs'

5

I,t '
i ii:- I

L Thc applicant shall provide comprehensive air pollution control



Consent Order

rr atound the industry/unit premises for

7. lndustry shall take effective steps for extensive trce pladtdiion witT4 o

' 
g;n"rof';topro""teni of environn, ntal conditions and as stalcd in {d<{itipnal condttton

and addresscs of new

Additional Air iondition: -

(l) Fugitive dusl ernission from all lhe sources should be cont a"d duly monitored'

water spraying armng"tl^i on r'^"i-not' material-tg4ilil ints etc should be

provided and ptoperly maintained ' 'l 
i

(2) Transportation ol malerial from mine shallbe c 'rlipri{riJt ing suitable larpauhn

cover over tranirsponauo"-u"hi"l" to p"t"nt dust :mission durirg tralrspofiahotl

!EII|R'AL-99$PITI'I9: . I

L The non azardous solid waste anesring in th€ industry/unit/u n irplqjnises dw9€ping, etc. be disposecl off scientilica lly so as

not ro caus any nuisance/pollurion. The fiplicant shall rake necesiaiv prnnisdi6h frorn civic authorities for disposal lo (lumprng

site lfrequiied i flil '|'
2.TheappIicantsha||aIloi{thcstaffofMadhyaPladeshPolltltionContro.lBo.rrJanrl/or'theirruthorizedr.eprescntative,r.rpon

M.P. Pollution Control Board - Mandidecp
Plot 28C, Sector N c\Y

lDdustri^l l\rclr
MandidccP

Tcle : 9340299512

real or personal proPe y of any exclusrve

infringemcnt of Ccntral, State or loc'l laws or

J.

4. Thc issuance of tltis
plivileges, nor does

l€ by the Board cven at a later dalc'

7. The applicant shall submii such information' folrns itnd fe

date of expiration of lhis consent/authotisation

9 After nolice and opportunity for the hearing' this coDsent may be nrodificd' strspetrded or rcvoked by lhe Board i]l whole

- 
"r- 

i" o"i o*tg iat term for cause including' but not limited to' lhe lollowjng :

(a) Violation ofany teflrs and conditions of this Consent l .

(b) Obtaining this Consent by rnrsrepresentation offailure lo disgfosg fully all rclcvant facts

(c) A change in any c""ait;0" tr'"t tJlui'"' tempolary or permlnent reduction or elimination offie authorized discharge

reguJations.

lo'onviolationofanyoftheabove-me[tionedconditionst|reconsentgrantedwiIlautomaticallybetakenascanccledand
necessary action will be initiated against the industry'

conscnt Noriw-76603
fiIinoElonE|to|ItglIlPliri6hE'.fHy''Nnnbe'

Th^ Cerhli.d!. |cr! rEd liolr'tgt iP r( Dt aH @tna
Pagt:4 / 5



M,P. Pollution Control Bonrd - Mandidccp
Plot 28C, Sector Ncw

lrldustrial Arcil
MandidccP

Telc : 9340299512

Hoshangabad on'l 6 j05.2016.

z. tvfine stratt comply rhe provisions of all tlre relcvant. Acts/Rutcs/Directio[s/Guidelincs tsstred by

MoEF/CPCB,4vtPPCB lime to tirne as required and if applicalle

3. Mine shall comply the Directions/ orders issucd by Hop'ft| suPiTe court/ High court/ NcT time to tiDrc in thc

relevant writ Pelitions. r{ i il |

4'lnstreamsandexc;vationsha|lnotbeal|owed'!,'i

5. Mining shall be jarrled only during non monsoon period '

6. Mine shall ensure that there will not be any ilnpacl in natural coursq ofriver dtte to mining ofsand

?. The average depth ofthe prt shall not exceecl Jn1 or no rrna | ,rjvra ler level.prevalent in tlre Iean season whiclrevef is IeSs'

8. The mining artivity shcll be done manually , ll' , i

g.Heavyvehiclesshallnotbea|lowcdonthebanksofrivelfol|oadingofsand-Thesandsha|}betranspofledbysmall

trolleys up to main transport vehicl€

10. lfthe stieam is dry. The excavation must not-proceed undisturbed elevatjon ofthe stream bottom'

which is a function oflocal hydlaulics, hydrology' andl

1l,The mine management shall ensure lhe conservatlon & ils Nalural colrrse. Established watef

conveyance channels should not bc rclocated straightc4edlqi mo<

I2. Tree plantation sh4ll bC canied out in open arca availablc along the baik of River to conserve ils nattllal course

l3'TheBoardl'esewestherightstoamgndcance|anyoftheaboveconditionasawholeot.inparasandwhcn
,leemed nccessarY.

14. After notice and/or oppottunity ofhearing this conseDt

in part by this Board

Amended, revoked or withdrawn in whole on

Consent/authorizalion as required undel the Watel (Prevcntion & Conlrol of Pollution) Act'1974 ' The Aif

(prevenrion & Coltrollofiollution) Act,lg8lis granled to youl i'',dustry subject lo fulfilhnent ol all the conditrons mentioned

above'Forrenewalptlrposeyousha||havetonakeanapplicationtot|tis.Bo6l'dthroughxcNat|eastsixnrot]thsberethc
date o I expiry of this consent/authofization. The applic:rnt withour 'falid iorsent (for operation) of the Board shall not ing rn

lo use any outlet tor the discharge ofeflluent and gaseous emrsston' 
ii ti, i

,1"'''rl
]'.rj j

' i1 ' For and on behaliof
,! ' M.t'. Pollution Conlrol Boald

n ,i ''L

'r4g--
. IIISHIRAJ SINGH SENGAII.

e-sisned On 1310612020 11 :23t59
iO.ilii" a'ltr,-"riii""ti"n on AADHAR from UIDAI Server) , i I Regionrl Officcr

iPAv # co2uoKoswH iii jl
conscnt No:Aw-?6b03 i

Th i s ce rt i licate ecw at cd Jiot
Page:5/5



Consent Order M.P. Pollution Control Board
E-S, Arera Colorty

Paryavaran Parisar. Bhopal - 16 Mi)
Tele : 0755-2466191, Fax-07 55-24637 42

i ;;';,;; I
Outward No:100439,1S/06/2020

To,

b. Miningb Lease area:

c. Product & Production Capacity:

Kh.No. 58, Village-Bedar, Tehsil-Bankhedi, Distt._Hoshangabad,
City : Bedar,
Tal : Bankh€di, Dist : Hoshangabad, (M.p.)

subject: Grant of Renewal of consent undersection25 ofthe lvater (prevention & control ofpollution) Act,l9z4 undersection 2l of the Air (preyention & Control of poll rtion) Act.Iggl

Ref: L yourRenewalof Consenr Application Receipr N l003llZ Dt. l I/06;:20202 M P state Minrng corporation ltd Lette| no 96i da d 10/06/2020 rcgarding extension of contracr

With refefence to your above application fbr Renewal ol. Consent
rules therein. The M P pollution Contrcl Board has aqreecl (t eriln( col\cnt
conditions, enclosed wjrh this letter ancl-

SUBJECT TO THE FOLLOWING CONDITIONS ::

af. Tehsit Bankhedi, Drsrr _Hoshangabad (M p.)

l6 961 ha

Consent \o:AW-51682

Activity / Product QlY i real
4,40.000 Cubic Meter Per year.

,,I:::Ii:r::::":i::!:::,::.!!:,+",y*i!:uopetutz,eit.hyatidnininsteaseandvatidEnvifonmentat 
cteatunce. Aspe,oM

!:::":,:!:::!:i"?ly:_"::cc thc vatalqr of Ec i, i*"a"a ,;tl, iiiiiaizitiii",i","i,i ,iif,i)iii;;;,';i;" :;:;,::;::,,:"::;
v alid. eny iro nn e nta I cI e.tanc e.

bore mnI itf, pp the Board.
d l'\' l* on datcd17/2019 oA 16 n hre sandMining.

4) Mine managenent slall conplied with the EnJorccntent & Moniktfing Guidelines for sand MitrinS issued byMIEF&CC on January 2020

XGN with anrual license fees in this fegarcl shall be subntitLecl k)
Boatd leseNes the fieht to amend/cancel / r-evoke the above conililion in prrt of wtlole as and when required.

Enclosures:-
* Conditions under Warer Act
* Condrtions under Air. Act
x General conditlons

ning Cor1oration, Ar.era Hills, Jail Road. Bh
'-.: -. _a'.-.':. ..-..ef, Restonal o jce. MppCB. V"ndicleep rV

e-Signed On 15/06/2020 lJ-:01:3?

lg;fl,Xt*lgUm;'Jn"iiir'nn r.on' urDAr ser'er) ^tt""t iliiil3 S::#$

The C)ccupier,

Page: I / 5



Consent Order M.P. Pollution ContraL.Board
E-5, nre;gr-fbtony

Paryavaran Parisar, Bhopal - 16 MP
Tele | 07 55-2466191, Fax-07 55-?'4637 42

1. The daily qu6ntity ofsewage at out fall olthe unit shall not exceed 0 80 KL/oay

2. Sewage Treatme nt :- The applicant shall provlde septic tank and soak pir ar-ound 1 00 meter- away trom the bank of rhe
river and maintain the same properly to achieve fbllowlng standards

pll

SuspcnLted Soldr

BODr Drr\ ll oC

COD

Bctwcctr 55-90
Not crcocd 100 Dg/l

Not cxcecd 30 nrg/l

Not cxcccd 250 nrEl

3. Cornprlation of Monrtoring data-
i- Samples and measurernents taken to meet the lnonitoring requifenrents specifled above shall be representative of the
volunle and nature of monitoled discharge
ii. Following promulgation of gurdelines establishing test pfocedufes fbr the analysis ofpollutants, all sampling and
analytical methods used to meet the moDitoing requirements speciliccl above shall confbrm ro such guidelines unless
otherwise sPecified sampling and analytical methods shall contbfnr ro rhe latest edition of the Indian Standar.d specilications
and where it is not specifred the guidelines as per standard nrerhocls tbr rhe examination of Water and Wasre latesr edihon of
the American Public Health Associafion, New york U.S.A. shall be used.

4. Recording of Monitoring Acrivities & Resulrs-
i. The applicant shall make and maintain online records o{'all rntirrnriLtion fesulrine iiorrl ntontLoring activities by this
Consent.
ii. The applicant \hall record lbr each rlleiLsrrrenlent of srrnplc\ tllkcn pufsulnt to the fequiferrrents ofrhis Consent as
fbllows

(i) The date, exact place and time of sdD]pliDg
(ii) The dares on whrch analysis wer.e peribrmed
ou)Who perfbrmed the analysis?
(iv)The analytical technrques or. methods used ald
(v)The result of all required analysis

iii If the applicant monjtors any Pollutant mofe ffequently as is by this Consent he shell rnclude the results of such
monitoring in the calculation and repor[ing ofvalues requifed in the clischatge n]onitoring repofts which may be pr.escI.]bed
by the Board Such jncreased ffequencv shall be jndicated on thc Dischafse Vlonitofing Report Form
iv The applicant shallrelain fbf a mrnintunt of 3 yeafs all fecorclsol nroniu)rinqacriviliesinclrdinqall r.ecords of
Calibration and nraintenance of instr-unlentation aud ofigjnirl sttip chiLl t fegafdinlg continuous monitofing insttumentatjon.
The peliod of retention shall be extended during the cour se oi irny unresolved lirigation fegarding the discharge of pollutants

. by the applicant or when requested by Central of State Boafd or the cou[t

5. Reporting of Monitoring Results:-
Monitoting Infbnration required by this Consent shall be sunrnrilfizcd and repolted by subrnirring a Discharge Monrtoring
report on line to the Boar.d.

6. Lrmitation ofdischtrge ofoil Haza|dous Subsrancc rn hI nl l quilnritiE.
The applicant shall not discharge oil of othef hazardoLrs sub\tuncc: rn clulntitirs clcfinecl as halnrlul in relevant regulations
into natural watef cotlrse Nothrng iu this CbIsent shilll bedeenrccl toprecl!detheinstitutionofany]egal action nor fetlve
the appllcant fio)n any responsibilities, liabilities, or penalries lo \r'hich the applicanr is or may be subjecr to clauses.

7. Disposal of Collected Solid waste-
Solids, dift, silt or other PollutaDt separated f: om or resulting flom tfeatment shall be disposed of in such a manner as to
prevent any pollutant flom such materials from entering any such water Any live fish, Shall fish or other animal collected or
trapped as a result of intake water screening or heatment mav be teo:r-ned to eateN body habitat

8 Industry/lnstitute/rnine n]anagenrent shall subDit the intb|nraLion online rhfouqh XCN in rcfetence to complianceof
consent conditions

Mine management should provide toilets for lubor.. 
Conr"nt No:AW_516g2



Consent Order
M.p, pollution Control Board

E_5. Arera Colony
_ rary€varan parisar, Bhopal _ l6 Mp
Tef e : 07ss-2466t9 t, r 

"*_fi Ss_ iii qz.

:J}:#ri:il:ii:Lt make the necessary arrangements for control of the fusirive emission from any sou,.ce o,

j:Li^:111 ,:\" 
"t i:rive sreps rbr exrensrve rr.ee plarlrarion of rhe tocal rreeenvironmental condifions. -._ . - ..-" rrq,,!c(,u,, or urc rocat tree species tbr general improvement of

\dQi \i e.a at Sir 9e.tt4 tliep : :

Consent \o:AW_516g2

Pager J / s



Consent Order \4.P. Pollution C ontro*Polrrd
!--5. Arere €blorry

Paryavaran Parisar, Bhopal - 16 MP
"fele | 07 55-246619 |, F ax-07 55-24637 42

GENERAL CONDTflONS:

1 The applicant shall ailow the stalf of lvlacllrya Pfadesh Pollotion (i)Dtfol Board ancl/of theif authofized rcpresentati!e.
upon the fepfesenuti0n ol cr-edentials:

a.'l'o inspect r'|rv nrateriNl slock. nrarr!facturins procc\\cs. rcrclors. prcnrises ctc to perfir)r the lirDctionr, ofthe
Boafd.

b To enler upon the applicant s prenrises wher-e iln etllucDr ,iource is located or in which any r'ecords are fequifed to
be kept undef the tenrs and condihons of this Consent

c To have access at reasonable tirnes to any fecofds feqlrired to be kept under the terms and conditions of this

Consent
d. fo in"pect i.t feasonable time. ln) monitoring equiprlert ,.r I rurrtnfinf method lequiled in lhi. con\ent: or.

e. To samp)e at r_easonable tinles any dischafge of polhrtants

2. This consent/audrodsation iS h ansterable. in case of change of o!vnership/rnanagement and addresses oi new
OwnevpaltneL/Difectofs/proprietor shoul(l irnrrrecliately irppl)' Ii)l thr sirnre

3. The issuance of this Consent does not convey any proper ty r ights in either real or personal pr-operty or any excluslve
privileges, nor does it autho se any invasion ol personal rights, nor any infr ingement of Central, State or local laws or
regulations.

4. Thls corlsent is gfanted in respect of WateL: pollution control Act 1974 or Ai| Pollution Contfol act, 1981 onJy and does
not relate to any other Depaftment/Agencies. License lequired from other Depa[tmentAgencics have to be obtained by the
unit sepafately and have to cornply separately as per the[e Acr / IlLrlcs

5 Balanceconsent/autllofisationiee.ifrnyshlll be recovelirhlc bv thc Boarrl cven at a latef dale

6. The applicanr shall sub lir such infbr-mution, fbrrrs and fces rs requred by the boafd not letter than 180 day pdor to the

date of expiration of this consent/authoDsaoon

7. Knowingly nraking any false statenrent tbf obtainin-q consenr orconrplianceofconsentconditionsshall fesultinthe
imposrtion of criminal penalties as provided undef the seclion 12(g) of the Water Act or section 38 (g) of the Air Ac!.

8 After notice and oppoftunity tbr the healing, this coDsent lnay be nrodified, suspencled or rcvokec! by the Board in whole

or ln part during its term tbf cause rncludirg, but not Iimited to, the tollowjng :

(a) Violation of any te ns and conditions ofthis C'onsent
(b) Obtaining this Consent by misfepfesentation of tail!re to (lisclose fully a1l relevant facts.
(c) A change in tny condition that reqDircs ternporxry or pernranerrt reduction ofeliDlination ofthe authodzed discharge

9 On vrolarion ofany ofthe above mentioned conditions the consent qranted will autorratically be taken as canceled and

necessary action willbe initiated against the rndustfy

Additlofi al. c$n di ti aft : -

1 Ii the sheatn is dry, the excavition n]lrst not pfoceed het'on,1 ,5" lowest urdisturbed elevation of the stfeam botlorn,
which is a tunction of local liydlaulics hydrology lnd geonroryhology

2. The rrine managernent shall ensure the conseNatiof of fiver ecology & its Natufal course Established water
conveyrnce channels should not be rcloclted stfrightcnecl or nrodilled

3. Tfee planration shall be cafried out ir'l open area a\rail0ble along rhe bank ofRivef to conserye its Naturalcourse
4. The rraxilnum depth ol the rnine pit shrll nol excee.l .l [J merer & nining shall be done above the water leve] No in

strei\In lnining shall be done
5 The mining activiry shall be done nanurlly Mininlr \!rll be donc with the help olspade, basket & shovel by llftrng &

loading the sand in snall trollcys No dunrper/trucks shlll beused l{eavy vehicles shall not be allowed on the banks

ibf loachng/t|anspor !ing of sand
6. The sand shall be rlansported by srnall tfolleys up to lhe Mrrefal stacking yald Proper air po)lution contro)

arrangements shall be provlded at yard to pfevent lugitive ernission due to loading/unloading activity
7 Tfansport vehicles will be covercd with taurpoline to minirnize dust/sand pafticle ernissions Vehiculirf emlsslons

should be kept under corlt|ol and regulafly monitore.l tbf cornpliance of emission nofms Vehicles used tbr
transporting the mineral shoLrld be covered with tarpaulins anel optimally Ioaded

8 Aftef nining is complere. the edge of the pir shoLild be gfa(led to a 2 5:l slope in the di|ection of the ilow
9 Mine mirnagement shall subrnit the annual fepleni\hnr!'nt plan

10 The lrine Managenlenl shaLl sLrbmrt enYirorl[lcntal strlernenl tbr tl]e pfevious year ending3l\tMarchonor'befbre
30th Septembel every yedf to the Board

11. The mine Managenrenr shall cornf,)oqAtDtNftAirojo!'[(rtAcrs/Rules, directions, gurde Iines issued by



Consent Order M.P. Pollution Control Board
E.5, Arera Colony

Paryavaran Parisar, Bhopal - 16 Mp
Tele I 01 55-?/,66191, F ax-M 5S-A63i 42

MoEF/CPCB,MPPCB ftom time to time as required and, if applicable.

consent/autholization as required under the water (Plevention & conhol ofPollution) Act,lg74 , The Air (prevention &
Control ofPollutron) Act,l98li dustry su lment ofall the e_ For
renewal purpose you shall have don to th ugh XCN at lea te of
expir_y of this consent. The appl consent ( );f the Boa.rd s ouuer tbr
the discharge of effluent and gaseous emlsslon.

For and on behalf of
M.P. Pollurion Control Board

e-Signed On 1510612020 t3:01:3i
(O_rganic Authentication on AADHAR from UIDAI Server)
TPAV # 8525XF9YKD

.i,/ol^;1,".f]
ACHYUT ANAND MISHRA

Member Secretarv

Consent \o:A\l-51682
n|kC.|'i|ica|e8enerokdto|ynPnici1arevalida,.l|lo

Psge: 5 / 5
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Consent Order M.P, pollution Control Board
E-5. Arera Colonl

_ raryararan parisar, Bhopal - 16 Mp
I ele: f)755-2466t9t. F a\_Oi SS_24f,3i 42

PcB ID: 96901

Tal : Hoshangabad, Dist : Hoshangabad,

Subject: Gr
sec fPollution) Act,1974 under

Ref:

ion ofcontracr

224 42 8 38
b. Mining Lease area: 12 145 ha

Outward No: 1 00438,15/06t2020

To,

Consent No:AW-516g1

Kh.No.60, Vitlage-Divlakhedi, Tehsit & Distt._Hoshangab,ad,
City : Divlakhedi.

c. Producl & production Capacity:

Activifw / Pnn.l,,^+

2) Forant changc in above nininp ten\p nrpn nr^i-.ti^- ^---.,:,_. rd.
0I/06/2020. NGT AA t7/2nto /.7\
i]"::::"'^ 

NGT AA t7/2n I9 (CZ)on (t(Ltctt 26/t 1/2t)tg an(r i,' ()A t60/2t)t5 (!'R) pertoitritls to sustuinahte sand
4) M,ine nanaganent shal .otnplied vith tht) htf(tu)Dtcnt & ,\lonitoing Cuidetines for Sand Mtuing issue(t b!MqEF&CC o January 2020

dat
T

# wtidity of EC is extcndcd ti 30/06D l" p-

Enclosures:-
x Conditions uncler Watef Act
x Conditions under Air Act
* Ceneral condrtions

CC to :-

g. -rdr-i.ii.r., r.&s
...

e-Signed On t5/06/2020 l3:00:08

l.sTi.Ti}xt3t:1!on on AADHAR rion, r rDAr sHr\er)

iir t ,"-t,,
'/'

ACHYUT ANA\D MISHRA
Member Secretary

The Occupier,

ThB C?' tifi.ak gcrdaptlJht, tln tnt) r1. rtat.t\!l
Page: r / 5



Consent Order M.P. Pollution Contrsl Board
E-5, Arrr-h\olony

Parravar:ln Parisar, Bhopal - l(r \'IP
Tef e : 0755-2466191 , l'ztx-07 5S-L463712

1. The daily quantity of sewage at out fall of the unit shall not exceecl 0 80 KL/day

2. Sewage Treatnrenl i 'fhe applicantshall pfovide septic Lenkrncl soakpit.rrouncl 100 meter away fiom the bank of the
riveI and mainti]in the sanre properly to ilchieve following standar(ls

'Pll

rBOD3 Drys 27 uC

]C]OD

Bct$,cun 55 9ll

Nor cxcc(d llrl) mg/l

Nol excccd l0 S/l

Nor cxcecd 250 lns/l

3. Compilation of Monitofing data-
i. Samples and nleasurenlents taken to nreet rhe nronitoriDc .equir e nrcfrs spccillcd ubove shall be r eplcsentativc of rhe
volunre and natufe of monitofed dischafqe
ii. Followtng pronttlgittion of qlriclelincs establishing test plocetluf.\ for rhc antlvsis of pollutanls, all san]pling and
analytical methods used to rneet the n-loni(ning requirements specitied ubove shall conlbrrn ro such guidelines unless
otherwise specitied sampling and analytical methods shall contbr m to the latest editiorr of the Indian Standard specifications
and whefe it is not specified the guideirnes as per standafd nrethods li)f the exanlination of warer and waste latest edttion of
the Ameican Public Health Association, New York U S A. shall be Llsed

4 Recolding of Monitodng Activiries & Resulrs-
j The applicant shellnlake and r intain online r'ecor:ds ol ullrntoLmlrion resulting fronr nlonitofillg activities by this
Consent
li The applicanrshall leco|d fbr eachnlcasurenrenlofsainplesftrkeDflrr\ua|t to the lequlremenls olrhis Consentas
followsr

(i) The date. exact place and hnle of samphng
(ii) The dates on which analysis were perfbrnred
(iii)Who peftbnned ihe analysis l
(iv)The rnalytical techniques or-merhods used and
(v)The rcsult of all fequired analysis

iii. If the appLcant nronitofs any PollLrtnnt nrore liequently as is hv this Conscnl he shell inclucle rhe fesults ol such
monitoring in the calculation and feporting ofvillLres rcquifcd in thc rlischNrge ronitorirlg repofts which rrYbcpre\cribed
by the Boad. Such ircrecsed ffequency shrll bc jnclicnred on thr l)r:chulqc lvlonitor ing Ilepoft For nr.

iv. The apphcant slrall r etain lol a rninimunr of 3 yea|s lll fecor(ls ol nronrtofrrg actrvitres includin-e all records ol'
Caliblation and nraintenance of instful]rentation and or iginal stl ip chur t fega.ding continuous lnonitodng lnslruInentrtion.
The per iod of r erenrion shall be extended during the course of irD)' un -esolved litigation regarding rhe dischafge of pollutants
by the applicant or rvhen fequested by Centfal or State Board of dle couft.

5. Reportiug of Monitoring Results:
Monitoting Inlor ntrtion r equifed bv this Consent shlll he su nrnrrr ized lnd r epor ted by submitting a Dischalne Moniroring
repo on line to the lloard.

6. Lirritation of clrscharge of oil HazardoLrs Sr.rbstancc rn hlfrnlLll qu lLi0e\:
The applicant shall Dot discharge ojl or other hazardous substances in quantities defined as harmtul ln relevanl regulations
into natLrral watel colrfse. Nothing in this Consent sh2Lll be deemed to preclucle the institution ofany legal action nor relive
the applicant tfoln rny [esponsjbilities, liabilitres, or pena]ties ro which the applicant is or lnay be subject ro clauses.

7. Disposal of Collected Solid waste-
Solids, din. silt of other pollutant sepafateal fronr or resLrlting lronr I ciltn'lert \hallbe clisposed of in such a rranner as to
p|eventanypollotilllt|r|nsuchfatel.iltlslr.tlnrenterir!llll\'
tfapped as a fesult ol inrake water screenin-g or tfeatntent mx! bd rcllnc(l x) catcfs body htbirut

8 In.lustfy/lnstitLrte/urine managenrent shall submit thc inlbnri-rtion orline thtuugh XCN in reterence to contplidnce of
consent condirions

!\dditic:tt': : , .. . (-::.!d .;-- .

Mine management should pro!ide toilets ti)r l bors 
Clo scIt \t):,\\\-51(,lll



M.p. pollution Control Board

^ E_5. Arera Colony
_ raryavaran parisar. Bhopat _ 16 Mp
Tete : 07ss-2466f 9 | . pu*_fiss_iil;tcz

u. ,r,uutscrj \rxrqe\ lNU,rl (2 h|s Ba5i5r. gO !&hje. Carbon Monoride lCOlrS rs. easi., _:OO6[gi,n,

4. Approach roads shalJ be made puc
and internal movernents 

--- r-Jca to contfol the fugttive emissions ofpafticulate mattel generated due to transportation

j:.ll^*! ,l\" chve sreps for exrensive rree planrarion of rhe tocat rfeeenvrronmental c i[ions. u,L ,uLd' lrcc specles lor genera] impt.ovement of

,4rt{tf {ionrr:,+i, : eiii:ii{ir:r_4r

I ) Mine management shall providezr rvnne management shall not use

;l :rne man"gemenr shall provide1' i ne veiilcle u:'ed for the t'anspor 
sha|l be pr.opelry majntainecr to reduce the nolse.

Conscnt \o;A\\ _5l6gl

Page:3/5



\

Consent Order M.P. Pollution Conttlllloard
E-5, Arer.ratolony

Paryavaran Parisar, Bhopal - 16 MP
"fele | 0755-2466191, F^x-I7 55-U63742

\

GEJ\ERal CONDIAqiq

l. The epplicdnt shrll cllow the stalf of Mirdhya Pr.eclush I\)ll lion C onrrol Ilorrr d and/or their' outhorized r€lri esentlrive.
upon the repfesenration ol cr'edentirls:

a To inspect furv matefial stock,
Board.

nraDutacturing pr ocesses. teactoas, pl eDises etc to perfbr-m the functions oi the

b To entef upon the applicant's premises where an eftluent source is located or in which any fecolds at.e required to
be kept under the tel ms and condlhons of this Consent

c To have access at reasonable tinles to any records r equifed to be kept under the tefms and conditions of this
Consent.

d To iDsPect aI reasonable times any nonitor-inu e<lLripnrerr ol nronirornq method requircd in this Consent: or.
e To srnrple ar reasouable tjnres anv disclliu-gc ot polluLtnts

2 This consent/authorisation is transflr able, in case of change of olvnefship/management and addr-esses of new
Owner/panner/Difectols/proprietof should rrffnediately apply tbr.the same.

3. The issuance of this Consent does not convey any property fights in either real or perconal property or any exclusive
privileges, nol does it authorise any invasion of pefsonal ights. nor any intiingenrent of Cenrral, Stare or local laws or
regulatlons.

4 Thts consent is granted in r-espect ol WiLtcr pollution control Acl 197.:l or Air Pollurion Control acr. l98l olllv ancl cjoes
not relate to any othet Depal-tntent/Ag.ncies l-icerse reclrrirerl lrLrrn0Lher I)ep:trtnten/Agencrc.\ hJ\r lo br,tbrirnrrl ot,rne
unit separately and have to coDrply sepxrlrely as pef rhcfe Act / l{UIc\

5. Balance consenV authofisation fee. i1 auy shlllbe recoverablc by,rhc Board cvell at a latef clate

6 The appbcantshall submitsuchinfbrrration,fblnsandteesrsrecluifedbytheboardnotlettefthanlsOdayprjortothe
date of expiration ol this consent/aurhousation

7 KnorvinglyrnakingaDytalsestaterrenttbrobtainingconsenror-conrplianceofconsenlconclitionsshall resultinthe
imposition of crirrinal penalties as p|ovided undef the section 4 2(g) ol the Wttef Act of section 3g (g) of rhc Aif Act

8 Atier notice and opponunitv fbl the headns. this consenr rruv be nlrdified. suspendecl or revoked by the Board in wnole
or in part durng its rerln for cause rncludirlg. bur nor limited to. the fbllolvitlg :

(a) Violarion of xny rerrns and condilrons of this Col,lsent
(b) Obtaining this Consent by misrepfesentarion of firjlur.e to clisclose fully all relevant facts
(c) A change in any condition that rcqulfes tempofar y or per Inanent r eduction or elirrination of the authorized discharge.

9. On violation of any of the above-mentioned condirions the conscnt qfanted \.ill aubntatically be taken as canceled and
necessafy action will be initiated agatnst tlte industry

4 449!qtn!'{t q{,r. {!!e!!:
1 If lhe stfeam is dry, the excavution rrusr r-rol proccrcl beyonal the lowest urrdisturbed elevation of the sn.eam bottoDt,

which is a function oflocal hydfaulics. hydrology. untl leomorphology
2 The inine nanagentent shall ensure the consclvrtion ol r-iver ecology & its Natufal coufse. Established watel

conveyance channels shoLlld nor be telocitted stfilirhtcnecl or ntoclified
3 Tree pLantation shall be carried out in open area avlilrble along rhe bank olRiver ro conserye its Narural course.
4. 'l'he nraxirrurr depth of the ntine pir shtll Dor e\ccc.l I 0 fitcrer & nining shall be done above the watef level No in

streanl Dtning shall be done
5 The Dlinrng activity shall be done nunlrally. Mininlr will be done with the help of spade, basker & shovel by lifhng &

loading tlle sand in small t[olleys No dunlper/trucks shll]l beused Heavy vehicles shall not be allowecl on thebanks
f of loading/transpor.ting of sancl

6 The sand shall be t|ansported by srnall nolleys up to the Mrneral sracking yard. Proper air.pollution control
a angements shall be pt ovided at yard to prevent fugitiye enrission due to loading/unloading activity.

7 l'lansport vehrcles will be covered with taurpoline to nrinimize dust/sand particle enlissions Vehicular emlsslons
should be kept undef conLrol and regularly monitor'ed for conrplilnce ofemission norms Vehicles useo tor.
tlansporting dte mrneral should be covered with 0l|n1l!lins and oDtirnallV loaded

8. AIt(r nlining is Lomplelr. thc edse ol rhe pir sh, rrl'r h. ""rde,l r,' r.2 5:l .l,,le in rhe direcrion ol rhe llow
9. Mine nanager't'rent shall submit the Nnnuill replenrshntcnt plrn
10 The rrine Managerne n t shrlli s!brniten\ironrrenlirl \tltcnrent fbf tlle pfcvious yellr endinq3lstMar.chonorbefbre

30th SeDternbef evefv veaf to the Board
11. The nrine Managemenr shall cornf1oq{fFhNirhAitdlo5'h68 hcts/Rules, clirecrions, guide lines issued



Consent Order M.P, Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele I 07 55-2466191, Fax-0755-463742

MoEF/CPCB,MPPCB from rilne to time as required and, if applicable.

Consent/authodzation as required under the Water (Prevention & Conrrol ofPoliurion) Acr,19?4 , The Air (Prevention &
Control of Pollution) Act,l98lis glanted to your indusry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months betbre the date of
expiry ofthis consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for
the discharge of elfluent and gaseous emission.

e-Signed On l5106/2020 l3:00:08
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # FF4RGOC872

For and on behalf of
M.P. Pollution Control Board

// ,

'!t'1',,.(,^^1,"' li /
v

ACHYUT ANAND MISHRA
Member Secretary

Consent No:AW-51681

Thls c.. fcare seaetotedfo
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